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LEGISLATIVE ASSEMBLY DEBATES /

(OFFICIAL REPOBRT OF THE SESSION OF THE FIFTH
LEGISLATIVE ASSEMRLY)
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LEGISLATIVE ASSEMBLY
Monday, 36th July, 1943

The Assembly et in the Assembly Chamber of the Council House in New
Delhi, at Eleven of the Clock, being the First Day of the Eighteenth Session
of the Fifth Legislative Assembly, pursuant to Section 83-D(2) of the Govern-
ment of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935. Mr. President (The Honourable 8ir Abdur Rahim, K.C.8.1.),
was in the Chair.

MEMBERS SWORN :

The Honourable Dr. Sir Mubhammad Azizul Huque, C.ILE. (Member for
Commerce, Food and Industries and Civil Supplies);

The Honourable Dr. Naruvun Bhaskar Khbare (Member for Indians
Overseas) ;

The Honourable Sir Asoka Kumar Roy (Law Member);

Sree G. Rangiuh Naidu, M.J.A. (Madrus City: Non-Muhammadsn
Urban);

Khan Bahadur Sheikh Habibur-Rubmun, M.I..A. (Nominuted Non-
Official); -

Mr. 8. C. Chatterji, M.L.A. (Nominated Non-Official);

Mr. Noel Victor Housman Symons, C.I.LE., M.C., M.L.A. (Government
of India: Nominated Officinl); and

Mr. Saiyid Rashid-uz-Zapmn, M.L.A. (Government of India: Nominated
Ofticial).

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

SECRETARIES, ETC., AND STAFF IN THE GOVERNMENT OF INDIA DEPARTMENTS AND
’ THE AMOUNT OF THEIR SALARIES.

11. *Mr. R. R. Gupta: Will the Honourable the Home Member be pleased
to state:—-

(n) the number of Secretaries, Joint Secrctaries and Assistant Secretaries
in the vurious Departments of the Government of India in March of the vears
1018, 1980, 1934, 1938 and 1943, sepurately;

(b) the totsl amount paid in each of these years towards salaries and allow-
ances, if any, to these officers; angd

(¢) the nuniber of staff, and the amount of salaries paid to the stafl
working in the Central Secretariat in 1918—1930, 1831 and 1943 separately?

The Honourable Sir Reginald Maxwell: (a) to (c). The compilation of &
statement of this kind for each Depurtment of the Government of India would
involve un amount of time, trouble and expense which would not be justifiable
1 war time. The Government of India therefore regret their inubility t»
undertuke to make the necessary inquiries in the matter.

tAuswer to this question laid on the table, the questioner being absent.

(1)
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-

MR. GaxpaI’s LETTER To MR. Jixkan. .

2. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the -Hononurable the:
Home Member be pleased to place on the table a copy of the letter of
Mr. Gandhi, which he addressed to Mr. Jinnah?

(b) Why was it not delivered to Mr. Jinnah?

(¢c) Did the Government of India consult the British Government before
stopping this letter?

The Honourable Sir Reginald Maxwell: (a) No.

(b) and (¢). I would invite the Honourable Member's attention to the
Press Communiqué issued by Government on May 27th, 1943, a copy of which
I place on the table. I have nothing to add to this Communiqué. ®

Press Communiqué.

The Government of India have received a request from Mr. Gandhi to forward a short
letter from himself to Mr. Jinnah expressing a wish to meet him. b

In accordance with their known policy in regard to correspondence or interviews with
Mr. Gandhi the Government of India have decided that this letter cannot be forwarded and
have so informed Mr. Gandhi and Mr. Jinnah. They are not prepared to give facilities for
political correspondence or contact to a person detained for promoting an illegal mass
movement which he has not disavowed and thus gravely embarrassing India’s war effort at
4 critical time. Jt rests with Mr. Gandhi to satisfy the Government of India that he can
safely be ailowed once more to participate in the public aftairs of the country, and until
he does so the disabilities from which he suffers are of his own choice.

HoME DEPARTMENT;
New Delhi, May 26, 1943.

Mr. Lalchand Navalrai: May I know from the Honourable Member if this.
letter is a sealed letter up to this time and not shown to any one?

The Honourable Sir Reginald Maxwell: T have already answered that quee
tior: by referring the Honourable Member to the Communiqué issued on <the
subject.

Mr. Lalchand Navalrai: I only want to know whether that letter has been
@ sealed letter or whether it has been shown to anybody up to this time.

The Honourable Sir Reginald Maxwell: The question was whether Govern-
ment would please place on the table a copy of the letter and it seems to me
that any other question relating to the letter is not relevant to the question.

Mr. Lalchand Navalrai: Has the letter been placed on the table?

The Honourable Sir Reginald Maxwell: I have replied to that question.

Mr. Lalchand Navalrai: My question is whether a letter- which could not
reach the addressee and was withheld was shown by Government to any one.

The Honourable Sir Reginald Maxwell: Tt has not been shown to any
raember of the publie, if that is what the Honourable Member means.

Mr. Lalchand Navalrai: Mayv T know if the Governor of the Punjab has
shown it to some people?

The Honourable Sir Reginald Maxwell: I am not aware of any such thing.

Mr. Lalchand Navalrai: Apart from the public, has it been shown to anv
Government official ?

. The Honourable Sir Reginald Maxwell: Tt has been handled in the Secre-
tariat in the ordinarv course.

CORRESPONDENCE WITH MR. WILL1AM PHILLIPS 7¢ PERMISSION TO SEE MR. GANDHT

3. *Mr. Nabi Raksh Illahi Baksh Bhutto: Will the Honourable the Home.
Member be pleased to pla(!e on the table a copy of the-letter of Mr. William
Phiilips in which he sought permission sto see Mr. Gandhi, and also a copy
of thg reply which the Government of India gave to Mr. William Phillips?

The Honourable Sir Reginald Maxwell: Government regret that they are
not prepared to accede to the Honourable Member’s request.

Mr. Lalchand Navalrai: Why is Mr. Gandhi treated as an untouchable and
is not allowed to be seen by any pne?

Mr. President (The Fonourable Sir Abdur Rahim):- I do not think there
is any“question of untouchability here.
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. °
Mr. Malchand Navalrait I want to know  the reasons why he is being
treated in such a rhanner as if he is an untouchable or a harijan and is not
.allowed to be seen by any one. ,
. The Honourable Sir Reginald Maxwell: If the Honourable Member will
refer to the communiqué which I have just placed on the table and which has
already been made public he will find the reasons.

IxDIAN PRISONERS OF WAR IN JAPAN.

4. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable the
Defence Member be pleased to state the number of Indian prisouers of War
in Japan? ‘ :

(b) What is the number of Japanese prisoners of War in India?_

(¢) What are the facilities given to the Indian prisoners of War in Japan?

(d) Is it a fact that the Indian prisoners of War are not treated according
to the International Law? If so, what representations have the Government
of India made to the Japanese Government? _
 The Honourable Malik Sir Feroz Khan Noon: (a) The number of Indian
fpersonnel so far notified as being prisoners of war in Japanese hands is 1,270.

68,499 Indian personnel are still unaccounted for and it is believed that the
majority are prisoners of war in Japanese hands.

(b) It is not in the public interest to disclose the number of Japanese
prisoners of war in India. ' '

(¢) Very little information has been received regarding the treatinent of
ndian prisoners of war in Japanese hands. So far Representatives of the Pro-
tecting Power and Delegates of the International Red (ross Committee have
ot been allowed by the Japanese authorities to visit camps in which Indian
prisoners of war are detained. His Majesty’s Government have made strong
protest through the Protecting Power to the Japanese Government, but so far
without avail,

;  (d) Such information as is available indicates that in many cases prisoners
eaptured by the Japanese have been most brutally treated. Specific ecases
have been referred to His Majesty’s Government with a view to lodging a
strong protest through the Protecting Power.

i Mr. LaIChand_Navalrai: Has the Honourable. Member got the names of
'the prisoners or only the total number?

. The Honourable Malik Sir Feroz Khan Noon: So far as I am aware, we
ghave no names of prisoners and as a matter of fact even these numbers we
Lwere not ‘able-to get for a very long time. The Japanese have been most diffi-

eult in this matter. : .
~ Mr. Lalchand Navalrai: . May I know what treatment is being given tc
Japanes€ prisoners in India?
. The Honourable Malik Sir Feroz Khan Noon: We always try to follow the
{International Conventions which we have entered into, and it does not mean
that if another nation breaks these treaties or agreements into which they
have entered we should also follow suit. ) ’
Mr. Lalchand Navalrai: Cannot the Government of India make an appeal
to the international Governments (Voices of ‘“Where are they?”’) or through
some other channel seek to see that Indian prisoners are treated in the same
way, failing which retaliatory steps should be taken here? "
The Honourable Malik Sir Feroz Khan Noon: We are doing our best but. as
[ said, the Japanese are most difficult in this matter. ° ’
} Sardar Sant Singh: Did the Japanese Government make similar inquiries
"about their prisoners of war in India? »
| The Honourable Malik Sir Feroz Khan Noon: I do not remember; 1 shall -
require notice of that question. -
. Mr. Govind V. Deshmukh: Do not the Government of India consider it
better not to treat the Japanese prisoners in acedrdince with the Conventions
and thus invite a representation by the Japanese Governrgent?
The Honourable Malik Sir Feroz Khan Noon: I said*that it is very difficult
for this Government to break any of the treaties which they have ersered into o
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through the international organisations and if we start breaking them we do not
know how far the others will go in maltreating our prisoners of war. And
when their ideas are already so low I think it is to the interest of our prisoners
still in their hands that we must not make the situation any worse than it is
now.

Mr. Govind V. Deshmukh: The Honourable Member said that the Todian
prisoners in Japanese hands are most brutally treated. In that case is it in-
cumbent on us to follow the International Conventions and would it not be
Detter to invite representations from the Japanese Government with regurd to
the treatment of their prisoners?

The Honourable Malik Sir Feroz Khan Noon: I will explain the position by
_giving a little example. If our prisoners in their hands are a hundred thousand
and their prisoners with us are a thousand and we say we are going to cut off
the heads of their one thousand prisoners with us, thex will also eut off the
iieads of our hundred thousand prisoners with them. Does the Honourabls
Member want me to do that? '

RUPEE NOTES AND PAPER CURRENCY IN CIROULATION.

6. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable the
Finance Member be pleased to state— )

(i) the value of Rupee notes;

(ii) the value of Five Rupee notes; and

(iii) the total value of paper currency; -
in circulation up to June 80th, 1943?

(l;) What measures have been adopted by Government to check the infla-
tion

The Honourable Sir Jeremy Raisman: (a) (i) No distinction is maintained
in the accounts of the Reserve Bank between rupee coin and one rupee notes.

(ii) and (iii). Information as to the value of five rupee notes in circulation
is not readily available. The total value of currency notes in circulation wil”
be found in the weekly accounts of the Reserve Bank which are published in
the Gazette of India. .

(b) I would invite the attention of the Honourable Member to the repiy
given to part (b) of Dr. Banerjea's question No. 117 in this House on the
218t of September last. More recent meansures in the Centrul sphere, apart .
from taxation and borrowing, tsken with this end in view are:

(i) Bummary provisional assessment of Excess Profits Tax;

(ii) Compulsory deposits of Excéss profits;

(iii) Restriction of the extent to which purchase of raw materials and
bonuses to employees will be allowed to count for Excess Profits Tax purposes;

(iv) Control over new capital issues; u

(v) Prohibition of forward contracts and options of certain commodities in-
cluding bullion; and

(vi) Cloth and yarn control. _ :

Mr. Lalchand Navalrai: May I know if the Reserve Bank or the (ivern-
ment of India keeps any silver or gold in place of the notes isaued?

The Honourable Sir Jeremy Raisman: A stutement is published by the
Reserve Bank to indicate the assets which are held against the note circulation.

Mr. Lalchand Navalrai: Then may T take it that they are so held?

The Honourable 8ir Jeremy Raisman: The Honourable Member is surely
aware that a considerable quantity of gold is held in the reserve.

Sir Oowasjee Jehangir: Will the Honourable Member state what he has
done with regard tc bonuses, to limit them ot to lay down any rules and ,
regulations? ) '

The Honourable Sir Jeremy Raisman: The matter is at present under
consideration and the Chambers of Commerce have been consulted.

Sir Oowasjee Jehangir: How long will it take before the orders are issued?

The Honourable Sir Jeremy Raisman: I cannot say; wa have not received
veplies from all these bodies. .

8ir Oowasjee Jehangir: Will these orders include dearness allowance?
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The Honourable Sir Jeremy Raisman: I do not think the rule as drafted
covers dearness allowance. )

Mr., Govind V. Deshmukh: Do fioverfiment consider forfeiture of press
deposits as oneof thc best means of checking inflation?

The Honourable Sir Jeremy Raisman: No, Sir, that wction is ot teken
in pursuance of anti-inflationary schemes. _ _

Mr. Abdur Rasheed Ohoudhury: May [ know if puper currency is now
in excess of the statutory limit of gold and silver reserve? :

The Honourable Sir Jeremy Raisman: No, 8ir, it is uot in excess of what
is laid down by statute.

Dr, Sir Zia Uddin Ahmad: Will the Honourable Member give me the
definition of the word ‘inflation’? What I want to know is the limit: 1If the
number exceeds that limit it is inflation and if it does not invrease it is
deflation. What is that number at the present moment?

The Honourable Sir Jeremy Raisman: I am afraid that quesiion will require
a treatise to answer it. -

Dr. Sir Zia Uddin Ahmad: Then how will you find whather it exists or

does not exist?

(No answer was givén.)

Mr. Jamnadas M. Mehta: With reference to the six measures which the
Honourable Member described, have they- resuited in checking the inflation
at all'?

The Honourable Sir Jeremy Raisman: Yes, Sir. There has been a most
notable improvement in the general situation, and the general index”has not
oniy cessed to move upwards but has actually begun to move downwards.

Mr. Jamnadas M, Mehta: By how many points?

The Honourable Bir Jeremy Raisman: 1 think it has moved dewn by six
points, but T would emphasise that in dealing with inflat®nary tendencies
the important thing is to arrest the upward movemnent. That in itself is u
tremendous result to achieve, and uny downward movem:nt is proportionately

more welcone.

Mr. Jamnadas M. Mehta: Are Government justitied in describing it as
remarkable?

The Honourable SBir Jeremy Raisman: If my Honourable friend hns made
any study of the history of this kind of thing, he will eome to the conclusion
that the word ‘remarkable’ is not unjustified.

Mr. Jamnadas M. Mehta: Whyv does the Honourable Member accuse others
of not studying. Does he study anything? .

Mr. President (The Honourable Sir Abdur Rahim): That question does not
arise. The Honourable Member can urgue that later.

Mr, Jamnadas M. Mehta: Where?

, Mr. President (The Honourable Sir Abdur Rahim): Not in the question
ime, -
Jaranese AIr Raips ox Feni, Cox Bazar, CHITTAGONG, ETC.

6. *Mr. Amarendra Nath Chattopadhyaya: Will the Honouruble Member for
Civil Defence pleuse state if it is a fact that between April 2ud and June
26th, there have been several air raids by Japan on Feni, Cox Buzar, Chitta-
gong, Dibrugarh, Truphal and near about Sylhet? If so, will the llonourable
Member be pleased to state— :

(1) the number of casunalties in all the places, separately;

(i) the number of people wounded not fstally;

{3ii,\ the damage to private and Government properties;

(iv) the number of enemy planes emploved in such raids; .

(v) the number of cnemy planes destroyed and brought down und the number
of enemy planes Elamaged; and C

(vi) the numbér of planes of the Allied Nations employed to fight, and

the number of such planes destroyed and damaged in such fights?
, Mr. N. V. H. 8ymons: During the period between the 2nd of April and
:Gth June, 1943, t}lere were seven raids on British India und three on Idian
States. All the raids on British India were directed against military targets in
3nuth East Bengal. )
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(i) The nuwber of civilian casualties in these raids on British. India was
110.

(i) Of this number 72 were wounded.

(ii1) Damage to property was negligible. .

(iv) to (vi). The matters raised in these questions are the concern of the
War Department to whom questions regarding them should be aadressed.

Mr. Abdur Rasheed Ohoudhury: May 1 know what was the number of
casualties in Singerbil Raid? \ -

Mr. N. V. H. Symons: I made it clear in my answer 10 starred question
No. 69 on the 12th of February thut we were net prepared to give individual
figures for individual raids and gave the reasons. . .

Mr. Lalchand Navalrai: May 1 know from the Honourable Member whether
these raids, which caused some dimage to property or casualties, were really
directed tqwards military targets but only hit the civil population by chance,
or were they also directed towards the civil population?” .

Mr. N. V. H. Symons: I think the Hononrable , Member will find that
that question will be answered when I answer the next question.

CrviL DEFENCE MEASURES IN PLACES RAIDED BY JAPANESE PLANES.

7. *Mr, Amarendra Nath Chattopadhyaya: (a) Will the Honourable Mem-
ber for Civil Defence be pleased to state when the last meeting of the Stand-
ing Committee of Civil Defence was convened, and how it was that he did
not think ‘it necessary to call the Standing Committee of Civil Defance up to
date? .

(b) What arrangements had been made for the protection of the non-fight-
ing Civil population in the places raided since April 2nd?

(c) What wag the total number of Civic Guards and A. R. P. workers and
officers in Bengal, Assam and Orissn before and after the raids by Japanese
planes? o .

(d) What arrangements have been made for the protection of the Civil
population in Arakan where fighting and raids are occurring now-n-duys?

. (e) When did the Honourable Member pay visits to the raided places last,
and will he be pleased to lay on the table a detailed statement of the incidents -
in connection with the raids? .

(f) What specinl precautionarv measures have been taken for the protection
of the Civil population in industrinl areas of Bengal after the experience of
raids in Bengal?

Mr. N. V. H, Symons: (a) 10th November, 1942. The next meeting has
been called for 81st July. Meetings of the Standing Committee are called
whenever the Honourable Member in charge of the Department desires its
advice on major questions of general policy.

(b) A statement is laid on the table.

(¢) The figures are not available in the Government of Indin but T nuy say
“that neither cosualties nor desertions have been reported from the Provinces
of Bengal, Assam and Orissa in connection with their A.R.P. Services as &
result of recent raide. )

Civic Guards are the concern of the Home Department
questions concerning them should be addressed.

. (d) Arakan not being in British India, no arrangements have been made
by the Civil Defence Department of this (Government.

(e) The Honourable Member for Civil Defence has not visited ihe raided
places all of which, in British India,. were primarily military turgets.

I would refer the Honourable Mewmber to the reple  given to  parts (i),
(ii) and (iii) of his starred question No. 6 and would add that civilian casualties
which oceurred ‘in five of the seven raids directed againt militsry targets in S.E.
Bengua! were collected and treated under the special A.R.P. arrangements .
made for labour working on military projects and for villagers in the vicinity
of military targets which have been described in the. statement just laid on
the table. In one of these raids a village in the vicinity of a military target

received some bombs and in this case alone slight damage to civilian property -
was sustained.

to whom any
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(f) Full A.R.P. measures are in force us described in answer to starred
question No. 59 on the 16th September, 1942 and no special weasures are
necessary. In the industrial areas of Bengal, as elsewhere in Incfiu. where
the Civil Defence Services have been put to the test in recent wmonths they
have given complete satisfaction and no changes in the systemm have been

required.

Statement.

The raids on British India between April, 2, and July, 22, have all heen directed
against military targets in South East Bengal. The arrangements made by the Govern-
ment of Bengal for villages in the immediate vicinity of military targets are :—

(i) At each military target there will be a collectin t with a doctor, two first-aiders
with necessasy medical equipment and two First Aig E:::rti.es with cars and staff con-
«centrated in a depot. These collecting posts are in a position to operate in the vicinity and
«an be supplemented, when necessary, from a small reserve consisting of a number of
ambulances, first aid party cars with f)eruonne], a trailer pump, and a spare vehicle for-

the carriage of equipment kept central ly in the area for the purpose.
(ii) Warnings are passed down to villagers in the vicinity for dissemination by means of

-hand-opcrated sivens, the lLeat of gongs and other similar methods.

(iii) fnstructions are given to villagers to dig trenches and to take shelter .in them
when they get a warning or hear bombs {alling. . They are tapght simple first aid
and the best method of dealing with fires; they ars made acquainted with arrangements for
reporting casualties .und the presence of suspected uneleloded bombs.

(iv) To supplement medical resources in any particular area a mobile surgical team of

3 doctors has heen established at a central point,

{v) In addition to the arrangements made by the Government of Bengal, special arrange
ments exist for Jabour employed on military targets in areas of Bengal - lying East of
Calcutta. They include slit trenches for 100 per cent, ¢f the labour, adequate first-aid
arrangements, arrangements for the transfer of casualties to civil hospitals, a system of

raid spotters and. visual and audible warning signals, -

Mr. Lalchand Navalrai: May I know why does the Government allow the
«civil population to live near the military areas which are vulnerable?

Mr, N. V. H. Symons: The Government does not prevent them from
leaving if they wish to leave. _

Mr. Lalchand Navalrai: But when there is danger, the Government should,
on the comtrary, ask. those people to leave, and they should also maks the
necessury arrangements for them. Have the Government taken any steps in

that direction? .

Mr. N. V. H. Symons: No, Sir.

Mr. Lalchand Navalrai: Will the Government do it now?

Mr. N. V. H. S8ymons: No, Sir.

Mr. Lalchand Navalrai: Will the matter be placed bLefore the Standing
Committee ?

Mr. N. V. H. Symons: Matters can only be placed before the Standing
Comunittee on which the Honourable Member in charge of the Department

desires its advice. 1 will bring this matter to the notice of the Honourable

Member in charge.
DemoLITION OF MUSLIM GRAVES ON BAIRD Roap, New DELHI.

8. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the Home
Memnber please state whether the attention of the Government of Indin has
been drawn to an article published on page 4 of the Daily Payam of Delhi,
dated the 24th' May, 1948, regarding demotition or digging out of a namnber of
Muslim graves by o Hindu Contractor on the Baird Road, New Delhi, "near
the tem_ple_ of ‘Kuli'? Tf so, what action has heen taken by the Provincial or
the Central Government, and with what result? '

(b) \\nlcabs:lt.ia the number of graves so dug out?

o thae ourable Sir Reginald Maxwell: The question rhould be ¢ddressed
epresentative of the Education, Health and Lands Department.

DEFENCE oF INDIA RULES DECLARED ulira vires BY Hick COURTS AND THE FEDERAL
_ Courr.
. .
9. *Mr. Lalchand Navalral: (a) Will the Honourable the Defence Member

be pleased to state how many i i '
y times the High Court and the Federal Court
llave held some of the rules framed under the Defence of India Act to lIlae



8 ' LEGISLATIVE ASSEMBLY (26t Jury, 1943

«ltra vires? Which High Courts have held the rules ultra vires and which
are those rules? _ o
i (b) Is it a fact that recently the Federal Court in India held Rule 26 of
the Defence of India Rules to be wltra vires? . .

{c) Has any expert judicial officer revised these rules in order to see if
they were valid or invalid? ) 1

(d) Do Government propose to appoint some of the Judges of the Federal
Court and the High Courts to exanune these rules with a view to sceing if all
the rules are consistently and properly framed within the rule-making power
given to the Government under the Defence of India Act? 1f so, when? If
not, why not? . .

The Honourable Malik Sir Feroz Khan Noon: (a) and (b). Rule 26 was
held to be ultra vires of the Defence of Indin Act, as it then stood, in a
judgment pronounced by the Federal Court on the 22nd April, 1943. The
Government of Indin are aware of no other occasion on which any rule under
the Defence of India Act has been held to be ultra tres either by “the
Federal Court or by a High Court. Yot

(¢) No. Government depend on their normal legal- advisers for satisfying
themselves regarding the validity of rules. '

(d) No. The rules are examined from this point of view by Government
legal advisers before they are framed.

‘Mr. Lalchand Navalrai: May I know from the Honourable Member who are
those legal advisers who have framed these rules in which one rule ix found
to be ultra vires? .

The Honourable Malik Sir Feroz Khan Noon: The legal advisers of this
Government nre ‘he Law Department headed by the Law Member.

Mr. Lalchand Navalrai: Is the Law Member doing this alone?

The Honourable Malik 8ir Feroz Khan Noon: The Law Member is res-
pousible and he is quite competent to deal with this matter.

Mr. Lalchand Navalrai: I know he is; I do not want to be told about
that, What I am asking is whether the Law Departmment do this work by
themselves, or do they co-opt any people, or is it left 1o the sweet will of
the Law Department?

The Honourable Malik 8ir Feroz Khan Noon: When vou say that the Law
Member is competent to deal with this matter, why do” you ask for others?

Mr. Lalchand Navalrai: Cowpetent judges make mistakes; don't they?
Therefore 1 am asking as to whether it is only one officer who is doing this
business, or is it done in consultation with any experts, or in a wommittee.
If not, say so. . . .

The Honourable Malik Sir Feroz Khan Noon: Government ure satisfied
that their Law Department are quite competent to deal with it and they do
not need any other assistance.

Dr. P. N. Banerjea: Is it not a fact that the Law Member had no hand
in the framing of the Ordinances?

The Honourable Malik Sir Feroz Khan Noon: [ require notice of {hat
guestion, ’

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that the
Home Department has quite a lot to do with the framing of these Rules under
the Defence of India Rules? '

Mr, @Govind V. Deshmukh: Does not the (iovernment know who framed
the Rules? :

The Honourable Malik Sir Feroz Khan Noon: Ordinarily cvery Department
concerned with any Rule is consulted. before the Rules are actually published.

Bardar Sant Singh: Who frames the text of the Rules to give them the
legal touch. ' '

The Honourable Malik Sir Feroz EKhan Noon: The text of the Rules is
framed by the Law Member in consultation with the Department concerned.

JAPANESE RAIDS 0VER EASTERN INDIA AND THE PRESENT WAR SITUATION,

10. *Mr. Lalchand Navalrai: (a) Wil! the War Secretary be pleased {0 state
how many tiwes, since the last session of the Legislative Assembly, Japan
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has raided the Eastern borders of India including parts of Assam, Chittagong
serodromes, and Calcutta and its suburbs? . '

(b) How many aeroplanes of the enemy were brought down or destroyed.
during the raids mentioned in pért (a), and how many British nnd American.
aeroplanes were destroyed by the enerny? What is the number of such casual-
ties, and what damage was done by these raids on either side?

(c) Does the Honourable Member propose to make a full statement on the
present condition of war in the East and the West and in North Africa; and
for that purpose do Government propose to call a secret meeting in order to
take the Honourable Members of the Legislature into their confidence? If

not, why not?

Mr. 0. M. Trivedi: (a) Ten fimes.

(b) Eighteen enemy aircraft destroyed; eight probably destroyed.

Six allied aircraft missing (two of the pilots - are safe). Military damage:
caused by these raids was negligible.

(¢) On the understanding that you, Sir, would be prepared to issue direc-
tions in. the sense of those issued in connection with the Secret Session held.
on the 27th February 1942, Government will be glad to srrange for the dis-
cussion of the war situation on o formal motion to be moved at a secret meet-
ing to be held in the course of the current Session. If this artangemeat is
made, a full statement. on the war situation will be made by His Excellency.
the Commander-in-Chief in the course of the debate and in the circumstances
I do not propose o muke a statement on this ocecasion.

Mr. President (1hc Honourable 8ir Abdur Rahim): If a motion like that
is going to be made I shall take steps to see that the public gallery is
cleared, except the gallery which will be reserved for the Members of tha
Council of State. 1 shall also direct that the proceedings will not be taken
down as ordinarily.
FamiLy BupGeT oF A PEON.

11. *Dr. Sir Zia Uddin Ahmad: (a) Has the Honourable the inance
Member considered the budget of a peon getting Rs. 20 per mensem ns pay and
having a normal farily of a wife and four children?

(b) Does he propose to examine the condition of such a family which has.
got no other income? .

The Honourable Sir Jeremy Raisman: (n) and (b). A peon in Delhi who
draws pay of Rs. 17 and lodging ullowunce of Rs. 8 is entitled in sddition to:

(i) dearness allowance of Rs. 8-8-0 per mensem;

(i) the supply of wheat or rice at>concessional rates. The value of this.
concession for a peon with a family of the size referred to by the Honourable
Member would, at the rates prevailing when the scheme was intreduced, be
Re. 13 p. m.

Government consider that by granting the above concessions they have given
cousiderable relief to the stuff concemned, who cannot be completely protected
frorn conditions created by the war. '

Dr. Sir Zia Uddin Ahmad: He has mentioned these rates. Is he aware that
thes: rates are not given at any pluce except Delhi?

. The Honourable Sir Jeremy Raisman: There are different concessions in
different places for Central personnel. 1 am not aware whether any consider-
r{}a]e number of peons Lelonging to the Central Governiment are etuploved in the

Dr. 8ir Zia Uddin Ahmad: Yes, the Post Office.

Te]e'-l'he iHonourable Sir Jeremy Raisman: The concessions to the Postal and’

Dgrapl personnel have been given in accordance with a different rule.

. Y. 8ir Zia Uddin Ahmad: The concessional rates are different from the dear-
ness allowance, and I should like to know whether these rates are given to all
the servants of the Governmment of Indin, ,

the:':ecoﬁ?no?ubh Sir Jeremy Raisman: They are given in localities in which
OLCESSIONS appear to be called for and in which it is possible for the Cen-
tral Government to make the necessarv arrangements.

at tﬁ'ﬁ.gxﬁnﬁsyig‘h“: Will the Honourable Mewber state how he arrives
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The Honourable Sir Jeremy Raisman: I am afraid I shall have to take the
Houourable Member through certain details which 1 could hardly give just now.
.~ Mr. Jamnadags M. Mehta: Does he want to assure us that these Rs. 13 is
& real figure and not only a paper figure? ) .

The Honourable Sir Jeremy Raisman: As far as I am aware the supplies
are béing made.

Mr. Jamnadas M. Mehta: Of all the articles mentioned therein?

The Honourable Sir Jeremy Raisman: I mentioned wheat and rice. Both
+of these are being supplied.

Dr. Sir Zia Uddin Abhmad: In drawing up the Budget, we alsc considered the
ren’ of the house and the cost of clothing but the Honourable Member hay
said nothing about them,

The Honourable Sir Jeremy Raisman: Certain peons have quarters supplied
for them and most of them have clothing supplied. So that, I do not think
the Honourable Member's question urises. , ’

Dr. 8ir Zia Uddin Ahmad: May I say that these pedple include persons who
are drawing only Rs. 20 p. m. and that in the circumstancés it might pay them
better if they committed a dacoity, provided their children with a few thousands
-and went to jail themselves!

8ir Cowasjee Jehangir: Are these congessions the same for all the principal
parts of India or does the Honourable Member vary these concessions ?

The Honourable 8ir Jeremy Raisman: The concessions are different in
-different localities. For instance, conditions are different in Caleutta from those

g0y, in Nagpur, and again from those in Delhi.

Mr. Lalchand Navalpai: Is it a fact that the Honourable Member and also
‘the Member for Railways have seen representations from those 1o whom the
concessional rates have been given detailing and showing that these rates are
not eufficient and that they should be increased?

The Honourable Sir Jeremy Raisman: The question seems to mce to concern
mostly the Honourable Member for Railways.

Mr. President (The Honourable Sir Abdur Rahim): Next question. Sardar
‘SBant Singh.

REPRESERTATION FROM Sarpap Diway Sixen Marroox, Prorrieror, The Riyasut,
DeLn1.

12, *Sardar Sant Singh: Will the Honourable the Home Member please
state if he received any written representation from Sardar Diwan Singh
Maftoon, Proprietor, The Riyasat, Delhi, who is in detention in Ferozep.re
-Jail, under Rule 2 of the Defence of India Rules, contesting the answer
given to my question about him? If so, have Government considered the
representation? If so, did they make any independent enquiries?

The Honourable Sir Reginald Maxwell: A representation has been reecived
from the prisoner and examined. 1 have nothing to add to the reply which.T
-gave to the Honourable Member's question No. 269 on the 9th Mar-h, 1943.

Sardar Sant Singh: May I know from the Honourable Member, ii, in view
‘of the serious ullegations brought agninst the police officers, he has employed
-any independent agency to go into the question whether Sardur Dewan Singh
Editor of the Riyasat was participating in any subversive movement?

The Honourable Sir Reginald Maxwell: In ny previous reply referred to, 1
have quoted the following sentence from the judgment of the Couri:

"'l‘hroufhout the whole course of the case, the police have heen the subject of attack. 1
feel compelled to describe this attack as, in all respects, absolutely baseless, and in almost
-all respects foolish.” .

This was the judgment of the High Court.

Sardar Sant Singh: May I ask the Honourable Member, apart from the
judgment of the High Court, whether in the representation certuin serious
allegations have been. made about the mala- fides of the persons who reported
-aguinst him?  Will he employ any ‘independent agency to make an engniry
whether he participated in any subversive activity?

The Honourable Sir Reginald Maxwell: No, Sir. The High {ourt is good
-enough for me. ’
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Sardar Sant Singh: As the cases cannot go to the High Court, will the Hon-
curable Member be justified in dealing with those cases on'the report of those
very persons against whom -open allegations were made in the High Couyrt,
though the High (ourt might have come to a different finding?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

DETENTION OF ABDUL Az1z OF RAWALPINDI.

18, *Sardar Sant Singh: (a) Will the Honourable the Home Member please
state if it is a fact that Abdul Aziz, a Socialist Leader of Rawalpindi, has
been under detention under Rule 26 of the Defence of India Rules since 1940?

(b) Is it a fact that he was one of the detenus in the Deoli Cuair:p?

. (c) Is it a fact that after the discontinuation of the Deoli Camp Jail he
was transferred to the Gujrat Jail in the Punjab? If so, in what Jail is he
detained, and what is the condition of his health? Was his case reviewed?
If so, when? . _

The Honourable Sir Reginald Maxwell: (1) Abdul Aziz was detained under
the orders of the Punjab Government. The Government of India are not aware
of the date of his detention.

(b) Yes.

(c) The answer to the first part is in the affirmative. The Gevernment of
India have no information with regard to the second part.

Sardar Sant 8ingh: May I know from ths Honourable Mentber if, before

" passing the order under Rule 26, which the Govemment of India ulove can pass,
the Government of India were consulted in the matter or not?

The Honourable Sir Reginald Maxwell: The Honourable Men ber is wrong
in supposing that only the Government of India ean pass orders under Rule 26.

. DETENUS A:wn FACILITIES ALLOWED TO THEM.
14, *Mr. Govind V. Deshmukh: Will the Honourable the Home Member

please state:— S
(a) the number of the present detenus; C
(b) the number of interviews allowed, the monthly allowance given to these

detenus, und the amenities allowed to them about a yenr ago and now;

(c) if a province where the detenus huppen to be, is at liberty to iodify
the, instructions of the Government ss regards allowance, interviews; snd

(d) under what conditions detenus ure released; if a Provincial Govern-
ment can use their discretion in the matter?

The Honourable Sir Reginald Maxwell: (u) The total number of persons in
detention under rule 26 of the Defence of India Rules on the 1st June, 1943,
was 11,717 excluding North-West Frontier Province for which figures are not
available. _ -

(b) The Government of India are concerned only with Security Prisoncrs
detained in the Chief Commissioners’ Provinces, whose treatinent is governed
by the Central Government Security Prisoners Order. 1942, a copy of which
has been pluced in the library of the House. No recent amendment has heen
muade in this Order but under cluuse 21 thereof its provisions are to some extent
madified in their application to Security Prisoners detained in coimexion with
the Congress movement. A copy of‘the relevant Order dated the 5th Beptein-
ber, 1942, was luid on the table on the 17th March, 1948.

(¢v Ench Provineial Government is empowered under sub-rule (5) of rule
26 of the Defence of Tndia Rules to determine the conditions under which secu-
Tty prisoners shall be detained in that Province.

it _(t‘é}. The power to direct the release of n security prisoner lies with the autho-
n Y directing that priconer’s arrest and detention. 1In the case of a security
prisuner detnined under the orders of the, Provincial Government full discretion
rests with that Provincial Government. '

i Sardar Sant Singh: May 1 know if the Govermment of India are
wformed when orders are passed under Rule 26 of the Defence of India Rules
by the Provincial Governments ?

.The Honourable Sir Reginald Maxwell: No.
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Mr. Lalchand Navalrai: Muy I know from the Honourable Member if the
Provinciu]l Governments keep the Central Government informed of the persous
that are detained and those that ure released? ) o

The Honourable Sir Reginald Maxwell: No. We only receive certuin informa-
* tions about the numbers detained. We do not get information nbout the persons
cr the reasons. - ) . . .

Mr. Govind V. Deshmukh: May I take it that general instructions are laid
down by ‘the Central Government for Provincial Governments regarding the
relesse of the security prisoners or their treatment? If so, have this Govern-
ment lw'd down that security prisoners or detenus, even if they are ill, should
nct be released till they are almost confined to their death bed?

The Honourable Sir Reginald Maxwell: The Government of India have issued
no such instruetion. ' .

Mr. Abdur Rasheed Choudhury: With reference to the unswer to purt (b)
of tha guestion, may I know if any monthly allowance or amenities arc allowed
in the case of security prisoner, Maulana Husain Ahmad Madni?

The Honourable S8ir Reginald Maxwell: No. Such people do not get allow-
ances. They are allowed to receive remittances of funds sent to them from
outside. but all their requirements are provided for in the place where they are
desained. - .

Mr. Abdur Rasheed Ohoudhury: With reference to the answer to part (d) of
the question, may I know whether the case of this security prisoner falls under
the category of that in which the Provincial Government can order-release?

The Honourable Sir Reginald Maxweil: Yes. I have already said that the
Provincial Government have full discretion to release prisoners.

Pandit Lakshmi Kanta Maitra: Will the Honourable Member kindly inform
the House if there have been fresh cases of detention under Rule 26 of the
Defence of India Rules after it was declared ultra vires by the Federal Court?

The Honourable Sir Reginald Maxwell: | have no exact information, but pro-
bably there have been other cases of detention under Rule 26 subsequent to the
amendment of the relevant clause of the Defence of India Act.

ForE1GN EvAcUEES 1IN INDI1A.

" 15. *Mr. Govind V. Deshmukh: Will the Honourable the Home Member
please state:—

(a) the total number of evacuees in India, and the countries they canm

fromn ; : ’
(b) the expenditure at present incurred by Government on rnisintaining

them; and : . '

(c) if there is any agreement between this Government and the Government
of the Country the evacuees came from, in respect of expenditure incurred in
maintaining or looking after them; if so, what thé nature of the sgreemunt ig?

The Honourable Sir Reginald Maxwell: (a) The Home Department are
concerned with evacuees who ure European British subjects or subjects of
allied or neutral Foreign States. 1 luy on the table a statement giving the
information in respect of these evacuees.

It is estimated that the totul number of Indian and Asiatic evacuees in
Indin is sabout five lakhs. Tt is not possible to give accurate figures according to
the countries they came from, but nearly all of them came from Burma.

(b) The Honourable Member 4s referred to the answers given on the 16th
September, 1942, to Pandit Lakshmi Kantn Mauitra’s questions Nos.” 84 and 65.
The scale of advances shown in the statement laid on the table on that date
still continues to be in force in respect of those who are residing outside FEvacuee
Camps. I lav another statement on the table which gives the scales of
financial nssistance given to evacuees who have been accommodated in Evacuee
Camps.

(¢) Yes. The Governments concerned have agreed to reimburse to the
Government of India the expenditure incurred from Indian revenues. Accord-
ingly, the expenditure on European British subjects from all countries except
Burinn is debited to His Majesty's Government. In the case of European
Burman and Anglo-Burman evacuees from Burma, the expenditure is debited
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to the Government of Burma. The expenditure on Poles and on subjects of
the Netherlands East Indies is already being recovered from time to time from
the Polish Government and the Royal Nétherlands Government. The expendi-,
ture on evacuees of other allied or neutral foreign states is recovered through

the Consuls of the countrigs concerned.

The approximate number of Buropean British subjects or subjects of allied and newtral foreign Stestes
who have been evacuated to India is given below :—

Number of evacuees from (a) Balkans . . . . . 1,079
Niumber of evacuees from (b) Malaya . . . . . . . 1,797
Number of evacuees from (¢} Burma . . . . . . . 2,632
Number of evacuees via (d) Turkey . . . . . . . 602
Number of evacuees from (e) Port Blair . . . . . 22
Number of evacuees from (f) 8. Russia . . . .. . 8
Number of evacuees from (g) China . . . . . . 20
Number of evacuees from (k) Iraq . . . . . . . 122
Number of evacuees from (t) Japan . . . . . . . 27
Number of evacuees via (j) Ceylon . . . . . . . 16
Number of evacuees via (k) Afghanistan . . . . . 1
Number of evacuees from (I) Australia. . . . . . 2 ﬂsg

Number of evacuees from (m) Poland . . . . . . .
Number of evacuees from (n} Netherlands East Indies . . . . 15
Number of evacuees from (¢0) Countries not known .t s . . 571

Total . 9,560
Statement showing the monthly rates of advances paid to evacuees residing in the Britiah Evacuee
Camps at Coimbatore and Oot d
Single adult . . . . . . . . . Rs. 65 .
Married couple . . . .. . . . . . Ra. 120 per couple.
Dependants over 12 up to a tota] of 3 . L. . Rs. 45 each. -
Dependants over 12 years over a total of 3 . . . . Rs. 35 each.
Children G-11 years up to a total of 3 . . . . Rs. 28 each.
Children 6-11 years over a total of 3 . . . . . Rs. 25 each.
Ras. 26 each.

Children under 5 years . . . . . . . .

Nore.~—Evacuees do their own marketing and cooking within these advances which are
given for maintenance only. These are not intended to cover other charges, e.g., accommodation
in the camp, light, water, supervision, modical treatment, education of children and transport.
Taking all these charges into account, the monthly average cost of an evacuee in the camp, comes
to Ra. 135 approximately.

Scale showing rates of maint all prescribed for Polish refugees residing in the Polish
Refugee Camp at Kolhapur.

(i) Adults . . . . . . Rs. 53-12-0 each,
(it) Children of 12 years and over . . . ‘ . . Rs. 45 each,
(ii¢) Children from (—11 years . . . - . . . Res. 28 each.
(iv) Children under 6 years . Rs. 25 each.

The average monthly expenditure per child in the Polish Children's Camp at Balachedi in
the Nawanagar State is approximately Rs. 60. .

Pandit Lakshmi Kanta Maitra: With regurd to Anglo-Burmans and Anglo-
Indian evacuees from Burma, their expenses ure debited to the Burma Govern-
ment. Have the Burma Government got any source of revenue ut the present
moment? .
~ The Homnourable Sir Reginald Maxwell: I understand that they are being
financed by His Majesty's Government.

Mr. Lalchand Navakai: If T understood the Honourable Member aright, the

- Central Government takes care of the Furopean evncuees, and 1 presume the
Provincial Governments do it in the case of the Indians. If so, why?

Dr. P. N. Banerjea: Racial discrimination !

The Honourable Sir Reginald Maxwell: Indians are looked after by the
Honourable Member for the Indians Overseas Department.,

Dr. P. N. Banerfea: But whv? :

8ir Oowasjee Jehangir: Will the Honourable Member mnke enquiries whether
some of thess evacuees are mdking a living in this country and still continuing
to get this assistance? '

) The Honourable Bir Reginald Maxwell: Well, T have not enquired into the
circumstances of each individual evacuee. Those who are not in the evacuee
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camp may possibly have got other emplovment, but I have no information. If
the Honourable Member will give me instances, I will go into them.

* 8ir Oowasjee Jehangir: Will the Honourable Member make enquiries with
regard to u certain community that has come from other parts of the world to
India who ure making a very handsome living at the cost of this country and
still drawing the allowamces that the Honourable Member is good enough to
give them?

The Honourable Sir Reginald Maxwell: That is rather n vague %eld for
investigation. If the Honourable Member will be good enough to give specifie
instances, 1 will gladly go into them.

8ir Oowasjee Jehangir: The Honouruble Member has only to refer to the
Press und the complaints in the Press about a certain class of people who are
in this country making an excellent living, and I am told, also drawing allow-
ances from the Honourable Member's Department"

The Honourable Sir Reginald Maxwell: I am afraid that. my study of the
Press is not sufficiently detailed to enable e to understand to whom the
Honourable Member is referring.

Dr. P. N. Banerjea: Double advantage!

RexT ConTrROL DIRECTIONS 18SUED BY DISTRICT MAGISTRATES IN THE PUNJAB.

16. *Sardar Sant 8ingh: (a) Has the attention of the’ Honourable the
Defence Member been drawn to the directions issued hy the District Magis-
trates in the Punjab presumably under Rule 81(2)(b) of the Defence of India
Rules controlling tha rents and regulating the letting and subletting of accom-
modation residential or non-residential?

(b) Were the Government of India consulted in the matter?

The Honourable Malik Sir Feroz Khan Noon: (1) The Honourable Member
probably refers to orders which have been issued by certain District Magistrates

-in the Punjub under rule 81 (2) (b) of the Defence of India Rules. If so, the
answer is yes.

(b) No.

Sardar Sant Singh: Mm I know if under the Defence of India Rules, the
powers delegated by the Central Government to the Provincial Governments can
be delegated by the Provincial (Government to the District Magistrates? )

The Honourable Mallk Sir Feroz Khan Noon: T presume  that the action
taken by the Provincial Government or their officers is in accordance with the
law. - .

Sardar Sant Singh: It is not a question of presumption. Either it is in
accordancé with the law or it is not. May I know if the Honournble Member
has consulted the Law Department, of which he has been so proud recently
as to whether the power can be delegated to a District Magistrate?

The Honourable Malik Sir Ferox Khan Noon: Mav T ask if the HOHOUI‘RbIE"
Member himself has tnken the trouble to study the rules and is he in a
position to sav that the action taken is illegal or ngainst the law? .

Mr. Govind V. Deshmukh: On a point of order? Can a member 40 whom a
question is addressed ask n question of the member who is putting the question?
Is that in order?

Mr. President (The Honourable Sir Abdur Rahim); That is not the ordinary
way of answering questions.

Sardar Sant Singh: Mav T ask the Honourable Member. in view of the text
of the order forwarded to him, whether he has consulted the T.aw Depurtment if
under rule 81 (2) (b), where the power is given to the Provineinl Government
alone, the Provincial Government can delegate .such power to the District
Magistrates. Ts not that order illegnl? ’

The Honourable Malik Sir Feroz Khan Noon: T presume that the order is in
accordance with the Inw nnd the answers thant 1 have afven are in accordance
with the opinion given to the Defence Department. I eannot add anxthing
more. '

CoNSTITUTION AND THE WORKING OF THE INDIAN SoLDIERS’ BOARD.

17, *Mr. Govind V. Deshmukh: Will the Honourahle the Defence Member

please state the constitution and working of the Indian Soldiers’ Board with



STARRED QUESTIONS AND ANSWERS 15
special reference to the inquiry and disposal of applications for leave by Indian
soldiers overseas? .

The Honourable ‘Malik Sir Feroz Khan Noon: The Indian Soldiers’ Board as.
such is not concerned with the applications for leave. Applications for leave on
compassionate grounds may be forwafded by the Commanding Officer of the
Unit concerned to the Deputy Commissioner or Collector for verifiention when
he considers it desirable. The Deputv Commissioner or Collector who is also
the President of the local District Soldiers’ Board where there is one may make
enquiries through the District Soldiers’ Board or employ his own revenue
subordinates or puss on the case to the Civil Liaison Organisation whichever, he
cousiders most suitable.

The Distriet. Officer on receipt of the report makes a recommendation to the
Commanding Officer concerned. ) :

Mr, Govind V. Deshmukh: I am thankful to the Honourable Member for
the information regarding the procedure about inquiry but I should like to have
some information about the constitution of the. Indian Soldiers’ Bourd?

The Honourable Malik Sir Feroz Khan ‘Noon: You have got a separate ques-
tion on that, I believe.

Mr. Govind V. Deshmukh: I have no recollection whether I have sent a
separate question. ) .

The Honourable Malik Sir Ferozx Khan Noon: If you will put down a ques--
tion, I will answer it.

N. A. A, F. I. ORGANISATIONS.

18. *Mr. Govind V. Deshmukh: Will the Honourable the Defence Member-
please state :—

() if he is aware of the N. A. A. F. I. organizations; and

(b) whether it is possible to run canteen orgnnisations on the same lines; if
not, why not?

The Honourable Malik Sir Feroz Khan Noon: A statement ix laid ou the-
table of the House. '

Statement,

(a) Yes. - .

(b) Being attracted by the N.A.A.F.I. idea like the Hon'hle questioner, in September,,
942 1 requested the Director of Cantsens to make a review of the existing Canteen systems:
and organizations with a view to their improvement wherever possible. Whercas the Cantean
contraclor system has worked and does work excellently in peacestime  within India, it
has proved unsuitable for service with the armed forces in the field. ‘Consequently. so far
a8 troopr in war areas are conterned, we have already adopted the N A AF.T. iden. 8o
far as troops within India are concerned the Canteen contractors provide the moat con-
venicnt and efficient method of serving the troops. This agency has heen established for
n long time and has tided us over a period of enormously increased activity remarkably
well.  The expansion in the sevvice provided by the contractors to meet the increase in
the number of troops within India calls for our appreciation.

2. In recent years the whole Canteen contractor system has been overhauled. The
name of every Canteen contractor has to be registered with the Quartermaster General in
Tndia before a contract is given to him. All goods for Canteens are purchased through a
central organization presided bver by an officer, Sir John Ahercrombie, who is appointed
nnd prid by Government and who ie a Government servant. The contractors have to pay
to this organization, the prices fixed by Government. At the other end, the contractors
have to charge from the troops fixed prices for all goods and under orders of Government
they have to keep printed lists of all ds with their prices marked againat each item in
every canteen, so that every soldier who walks into a éanteen. can read in this list the
prices fixed for all the goods sold in the Canteen. Consecquently, the profits of the canteen
coniractors have been cut to the very minimum.

3 On account of the nature of the needs and the small financial resources of the Indian
soldier it in seldom that he will find his way into a canteen. The counterpart of the
canteen so far as he is concerned is the regimental hania's shop. TUnits who wish to deal
with the Canteen Stores Department register their Banias with the Quartermaster (3eneral
in Indiy, after which they are entitled to purchase their requirements from the Canteen
Stores Department. A very large proportion of Indian Units have so registered’ their
Banias, thus enabling the Canteen Stores Department to purchase requirements in bulk
with resultant cheapness to the Indian troops through the Regimental Bania. In opera-
tional areas, however, militarised canteens cater for and are patronised by Tndian and
Hritish troops equally, ’

‘ 4. In my recent tours in various parts of the country I have heard nothing but praise
or the Canteen contractors whn have proved to be excellent mervants of the soldier and
Wwho have on many occasior - -ntributed liberally at the request of the regi-
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mental officers towards the improvement of amenities for troops. Whether an organisation
run by Government servants would serve the needs of the soldier as well as the present
canteen contractors and their staff, must be doubtful. It must be remembered that it
would take a long time to recruit the trained and organised stafi necessary to’ replace the
contructors. . We also have certain obligations under the Memorandum of Association of
LCanteen Contractors c.y., we have to Sisturb theiv business as liftle as possible and to
give them u year's notice before winding up their business completely. I aee no prospect
of Government taking any such course during the present war so far as work inside India
itself is concerned. :

Mr. Govind V. Deshmukh : Does that statement disclose how this organisation
is financed ? : _ )

The Honourable Malik Sir Feroz Khan Noon: So far as 1 am aware, it pays
dor itself?

Mr. Govind V. Deshmukh: That may be. How was this institute started?
Where did the capital come from? '

The Honourable Malik Sir Feroz Khan Noon: The cupital must have been
provided by His Majesty's Government. o .

Mr, Govind V. Deshmukh: Whyv does not the Government of India provide
~capital on similar lines for the Indian Soldiers’ Board?

The Honourable Malik 8ir Feroz Khan Noon: In this statement, I have given
you the system uvnder which our canteens work. UOur canteens are working
under u system of canteen contractors who are members of u syndicate and all
the material sold in these canteens is purchased on a co-operative basis through
:this syndicate. The syndicate is presided over by Sir John Abercrombie who is
a Government servant and it is he and his committee who make the purchases.
These things are sold to these contractors at fixed prices and these contractors
are allowed to sell these goods in thg regimental canteens also at fixed prices.
Another thing to remember is that these cunteens exist only in British regiments
:and not in Indian regiments. In the Indian regiments, the canteen is represented
+by the baniva's shop, because the Indian soldier’s pay is low and he oannot
-afford to go to these canteens. The banivas are also atthorised to buy from
these canteens such materinl as they wish to sell to the soldiers at exactly the
-same prices as those charged in the British regiments.

Mr. Govind V. Deshmukh: I am again thankful for the information. given.
“Why cannot this Government supplv the fninds and purchase the material and
‘work, on a co-operative basis, these canteens. Where is the difficulty?

The Honourable Mallk Sir Feroz Khan Noon: The Government are in a |
vposition to do these things but the only thing is when a thing like this can be |
:done and whether it will be beneficial from the point of view of the Government
or the soldier. I have given you the full facts in the statement. So far as}
-this war is concerned, it is-impossible to change over from the canteen contractor |
system to the Government system. 1 have seen many of these canteens working |
and my own impression is that these canteen contractors are rendering excellent |
-service. They are practically the servants of the regiments. Whether the Cov- !
ernment, agency system worked by Government servants will be equally efficient |
as the present system is to be seen in the future but so fur as the present war |
‘is concerned, it is impossible to change over from the canteen contractor system
“to & Government system or the N. A. A. F. T. system for the British troops. :

Sir Cowasjee Jehangir: Mav I know whether the Honourable Member is!
aware of the great demand for these free canteens for Indian troops in the main |
~centres of Indin? May I ask further whether the Honourable Member is aware |
that in one place where such-a canteen works it has been proved that they are
very necessary and fully availed of and greatly appreciated? If the apswer|
to my question is in the affirmative, will' the Honourable Member see to it that |
funds are provided all over India to establish such canteens for Indiun soldiers?
I am not talking of the European soldiers, I am only referring to Indian|
soldiers ? . |

The Honourable Malik Sir Feroz Khan Noon: T 'should like to take this|
opportunity of paying my tribute to these organisations and the persons who|
are rendering . . . .
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
will only answer the question. .

The Honourable Malik Sir Feroz Khan Noon: I say that a great deal is being -
done for the Indian soldier. Sir Cowasjee Jehangir knows, that, in Bombay
voluntary organisations for Indian soldiers have provided free canteens in many
places.

Sir Oowasjee Jehangir: Only in one place.

The Honourable Malik Sir Peroz Khan Noon: No, no. You are thinking of
Bombay. I am talking of the whole of India, not of Bombay alone.

Sir Oowasjee Jehangir: Are there any other places?

The Honourable Malik Sir Feroz Khan Noon: Yes. Come to Lahore and I
will show you one working at the Railway station. I agree that more canteens
are needed for the Indian soldier. Whether we can introduce a system under
which we can persuade the Government to pay for all these canteens is a
question mainly of finance and nobody will be more pleased than myself to do
it if we had the money. .

Mr. Govind V, Deshmukh: Is the Honourable Member aware that the
N. A. A F. 1. make a profit of more than 10 per cent.?

Mr. President (The Honovrable Sir Abdur Rahim).: Next question.

Leasp-LExD A TO INDIA.

19, *Mr. T. T. Krishnamachari (on behalf of Mr. K. 0. Neogy): Will the
Honourable the Finance Member be pleased to state:— .

(a) whether his attention has been drawn to various reports emanating from
the United States of America in regard to the value of Lease-Lend aid given
to India, particularly to a report of the United States Office for War Informa-
giolrll wherein it is stated that Lease-Lend aid to India is valued over 205 million

ollars;

(b) whether his attention has been drawn to a message dated Washington,
March 12, 1943, wherein it is reported that the Lease-Lend Administrator,
Mr. Edward Stettinus, mentioned that 595 million dollars of Lease-Lend aid
had been extended to India upto 1st March, 1943: '

(c) the nature and amount of Lease-Lend goods so far recaived in India:

(d) how much out of the above total has been for the benefit of China; and

(e) how much out of the above total has been debited to His Majesty’s
Government on account of such goods or aid as is being utilised on behalf of
His Majesty’s Government? -

The Honourable Sir Jeremy Raisman: As I said in the course of my reply
to the Finance Bill debate on the 17th March. 1948, we are engaged in the
task of completing our records of lease-lend aid and raconciling them with
those which the Indian Supply Mission in America have heen asked to main-
tain. We are actively pursuing this and have made good progress. It will
however be some timc before the task is completed; and until this stage is
reached it is not possible to quote any figure or to attempt to determine the
respective share of India and His Majesty’s Government. As soon as I am in
8 position to do so, I hope to give the necessary -information to the House
at a suitable opportunity.

Mr, Muhammad Nauman: May I know if under the arrangement any limit
has been reached and that only up to that limit India will get these commo-
dities under this lease-lend bill from United States of America?

The Honourable Sir Jeremy Raisman: As far aa I sm awnrs. no such
limit has been fixad, but it is the case that appropriations are -nade. from
time to time by the United States authoritiee and presumabiv in building
up these appropriations they make allocations or work out alloocations to
different countries.

Dr. Sir Zia Uddin Ahmad: Is the Honourable Member in a position to
mention the aid which Indis has given under lease-lend arrangement?

The Honourable 8ir Jeremy Raisman: I think there is another question in
regard to reciprocal aid.
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(b) WRITTEN ANSWERS.

" PROCEDURE FOR ALLOCATION OF LEASE-LEND LIABILITIES BETWEEN THE BRITISH
AND INDIAN GOVERNMENTS,

20. *Mr. K. 0. Neogy: (a) Will the Honourable the Finance Member be
pleased to refer to the statement made by him on the 17th March, 1948, in
the Legislative Assembly while explaining the methods of allocation of Lease-
Lend expenditure to His Majesty's Government and the Government of India,
respectively and the difficulty in making an sccurate appraisement thereof, as
also to his statement that well-known per capita rates for the issues made to
the American Forces could be adopted for giving the information concerning
reciprocal Lease-Lend, and state (i) the exact procedure adopted in allocating
the respective liabilities of His Majesty's Government and the Government of
India in regard to Lease-Lend aid received in this country; and (ii) the exact
amount of per cdapite rates adopted by the Government of India in assessing
the cost of such services as rations, clothing and travelling expenditure of the
Forces of the United States of America and the cost of repair jobs done for
American transport in. India?

(b) As regards the 'aforesaid per capits basis, is a similar procedure adopted
in other countries, such as England, Australia, New Zealand, etc., giving
reciprocal aid to the United States of America? If so, what is the per capita
basis adopted in those countries for the purpose of calculating these items of
expenditure ? )

(¢) Is it a fact that in regard to the reverse Lease-Lend aid given by
Australia to American Forces stationed in that country, the actual values of
the services and the quantities of items of food, ete., consumed by the Forces
of the United States of America are taken into account in assessing the recipro-
cal Lease-Lend aid given bv Australia to the United States of America? -

The Homourable Sir Jeremy Raisman: (a) (i) The problam in India is to
nllocate between His Majestv’s ‘Government and the Government of India the
Leuase-Lend stores arriving in India for their joint use. Had Lease-Lend not
‘been in existence the one Government or the other would have had to pay
for these stores, and the allocation of Lease-Lend stores arriving in India will
follow the financial liability which would otherwise have arisen for providing the
stores. The liability attaching to the receipt of Lease-Lend stores whatever
it may be is of course assumed by the Government to which they are allocat-
ed in this way. Accordingly lease-lend aid to railways, posts nnd telegraphs,
and other civil concerns—public and private—in India, is allocated to India.
In the case of Lease-Lend supplies sent to India for defence purposes the
allocation between the Government of India and His Majesty’s Government
is _determined in accordance with the principles of the Financial Settlement
and therefore depends upon the nature of the stores nnd the manner in
which they are ultimately utilised, India is thus allocated Lease-Lend stores
the cost of which if thev had not been lease-lent, she would eventually under
the Settlement have had to bear herself. Such defence stores consist riainly
of tanks and M.T. vehicles of all kinds since His Majesty's Gnvernment lLave
ascepted complete liability for providing other non-indigenous stores and equip-
ment required for India's expanded army and air forces. The nroblem of the
best practical method of allocating Lease-Lend sid between India and His
Majesty’s Government is now being tackled, and I shall be happy to give
.the Honourable Member details of the procedure eventually ndopted in this
matter as soon as it has been worked out.

(i) From an examination of the actual transactions involved it became
apparent that the issues of rations, clothing, etc., to the U.S.A. forces in
India under Reciprocal Aid arrangements were not sufficiently regular or
uniform to enable their value to be assessed even approximatelv by the capi-
tation rate method. It has accordingly been decided for the present o adopt
® dijrect method of assessing the value of these supplies and services.

(l}) ar_ui (¢). The Government of India have no information ‘cn the subject
but in view of the reply to part (a) (ii) the points do mot arjse.
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INSTRUCTION TO SUGAR FACTORIES IN GORAKHPUR DisTRIOT FOR CONTRIBUTION TO
Waz Loax, :

21. *Mr. K. O. Neogy: (a) Will the Honourable the Finance Member be
pleased to state whether the attention of the Government of India has been
drawn to a complaint that Sugar Factories in the district of Gorakhpur (United
Provinces) have been instructed by the local officials to contribute a sum of
rupees one lakh each towards the War Loan or Bond as a part of the Special
Defence Savings Drive in the United Provinces launched by His Excellency

‘the Governor?
(b) Is it a fact that the said instruction is practically operating as a compul-

:gion ?
(¢) If any such instance has been brought to the notice of the Government
-of India, what action has been or is proposed to be taken in the matter?

The Honourable Sir Jeremy Raisman: (a), (b) and (¢). A representation
-on the subject was received and has been passed on to the Government of the
United Provinces. The matter is one entirely within the competence of the
Provincial Government. ' '

DEARNESS ALLOWANCE TO CENTRAL GOVERNMENT SERVANTS OK THE PUNJAB SCALE

22. *Sardar Sant Singh: Will the Honourable the Finance Membeér be
pleased to state if his attention has been drawn to the decision of the Punjab .
‘Government sanctioning Dearness Allowance of 20 per cent, to Government
-employees drawing salaries between Rs. 75 and Rs.:250 per mensem? If so,
do Government of India propose to sanction a similar sum to the employees
-of the Central Government?

The Honourable 8ir Jeremy Raisman: I have seen a statement in the press
‘to the effect mentioned by the Honourable Member but I believe +nis matter
is still under the consideration of the Punjab Government. In regard to the
'second part of the question, the Central Government has ndopted an All-
India Scheme of dearness allowance and does not automatically adhere to the
scheme prescribed by any particular province.

DESIRABILITY OF CREATING AN INDIAN BRANCH IN THE WELFARE AND AMENITIES
DIRECTORATE.

28. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Defence
‘Member please state if it is or it is not a fact that the Army Department has
constituted the Directorate of Welfare and Amenities solely for the purpose of
looking after the amenities of the troops and the. provision of entertainment for
‘their amusements?

(b) Is it or is it not a fact that the said Directorate is composed entirely of
European Military Officers?

(c) Is it a fact that some of these officers do not understand and can not
'speak any vernacular language? '

_(d) Is it or is it not a fact that these officers of the Welfare and Amenities
Directorate have naturally little or no taste and knowledge of Indian music,
‘singing or dancing?

(e) Is it or is it not a fact that while halt a dozen Concert Parties have
been provided for British troops, the number of parties actually oh tour for
Indians is not more than two in existence? If not, what is the correct number
of Indian partiés with their names. and the places where they were constituted,
nnd. under what conditions, i.e., their composition and the qualicfiations of
their actors? .

(f) Ts it or is it not a fact that the Concert Partins for British troops are
composed of highly paid personnel of professionals in the art of music and
dancing, while those for the Indian -troops consist mainly of ordinarv bazar
nautch girls and male sincers with no talent chosen in n' haphazard manner
by the European staffi? If not, who chooses the personnel of the Tndian
Concert ]f'arf.:as now in contract with the Military, and on what standard of
qualification ? ' '

(2) Is anv Indian Concert Partv at present acting.and touring with troops '
overseas?  If 80, what is the name of that Party, and its personnel?
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(k) What is the number or proportion of Indian soldiers serving in India
and overseas to the number of British troops serving wnder the Indian.
Command ?

(1) What amount of money, separately. was spent by the General Head-
quarters on entertaining British and Indian troops during the year 1942 and the:
first four months of 19437 .

(j) Have Government considered the advisability of creating and constitu-
ting & branch in the Directorate of Welfare and Amenities of an Indian sections
composed purely of Indians both from among the Indian military officors and!
civilians from outside? : -

The Honourable Malik Sir Ferozx Khan Noon: A statement is laid on the-

table. .
N . ‘Statement,
(s) No. The Directorate of Welfare and Amenities in addition to looking after the
-amenities of the troops and the provision of entertsinments is also ree i for i

Welfare Education and for.Family Welfare. It also holds a watching.brief on all other
matters affecting the Welfare of British and Indian troops in India.

(b) No. At Headquarters two officers deal with entertainments, one is British and the
other Indian, and as both British and Indian troops have to be catered for, this seems a
fawr davimom,

(c) Does mot arise, particularly as some of the staff are concerned with British troops.
only. The officers who deal witﬁ British troops may not know the vernacular langue,
but officers who come direqtly in touch with the Indian troops all do. For example, the:
section which deals with the Welfare Education of Indian troops contains 4 British officers.
of the Indian Army and 13 Indian officers of the Indian Army. '

(d) All officers working under the Welfare and Amenities Directorate do not des] with-

dancing and ain%‘ing onl% As mentioned above, a great deal of the work concerns Welfare-
Fducatiori and Family Welfare of the troops, but those who deal with the entertainment
side of the activities of this Directorate do possess a knowledge of Indian music, singing
‘and dancing. .
" (e) No. There are three, Concert Parties at present for British troops and four run by
General Headquarters for Indian troops in India and an additional Party is being organisedr
as from September. In addition to this, Southern Army run an Indian Concert Party,
Fastern Army are arranging for two from 22nd August, and Central Command is organising
2.3. General Headquarters Concert Parties are engaged through impresarios—2 by Mr.
Tiziubinski and 2 by Mr. Haren Ghosh. None of.the parties consists of less than 15 per
sons. In addition to the parties organised by General Headquarters, #8nd by Armies a large
number of lower formations and unitsa have organised their own entertainment parties and.
Gieneral Headquarters is encouraging these activiiies in every way. ]

{f) No. British General Headquarters Concert Parties are composed of ‘mixture of
amatcurs and professionals; Indian Concert Parties are all professionals, selected by the-
above mentioned impresarios, and are of a high standard. . ) .

(g) Yes. Two Indian Concert Parties are touring with troops overseas—one raised by
Mr. Dziubinski and the second by the Punjab Co-operative Society. The latter ia shortly
returning to India and is being replaced by anothér Party raised by Mr. Dziubinski.

{h) Tt is regretted that this question cannot be answered for security ressona,

(i) Money spent for entertainment of British troops during the year 1942, and the first.
four months of 1943, was approximately Rs. 82,500 excluding travelling expenses. Ex-
penditure on entertainment o Indian troops was approximately Rs. 1,7, excluding
travelling expenses. i

{j) Doés not arise.

R

SOHEME FOR CREATING AN INDIAN BRANCH ‘IN THE WELFARE AND AMENITIES
DIRECTORATE.

24. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Nefence-
Member please state if it is or it is not & fact that a concrete scheme with full
details to work out the same for creating the Indian branch of the Welfare and
Amenities Directorate was submitted to the_ Director .Genera.l, Welfare and’
Amenities, in February this year and it was highly appreciated and acceptsd by
that Officér after careful consideration? Has that scheme yet been put into~
force? If not, why not?

(b) What military rank does the officer-in-charge of the Concert Parties for-
Indians occupy? Does this officer travel with the Entertainment Parties, and-
is this-officer also in-charge of the Entertainment Parties for British troops?"
“Uhat are the qualifications of this officer in the technique of Indian musio,.
singirg and dancing?
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(c) Is it or is it not & fuct that the officer-in-charge of Concert Parties for the
JIndiun section of the troops invariably occupies 8 rank senior to officers com-
aunding the various units in & station, or the officers-in-charge of units wnd

Jbattahons?

(d) Is it or 18 it not a fact that this officer-in-charge of Entertainment Parties
.goes round after the singers have finished their songe to solicit credentials from
the cfficers-in-charge of unite and battalions to sbow good work of the Concert
Party!

(e) Has or hds not this practice been mainly adopted by way of creating evi-
dence of the good work done by the present Directorate for the benefit of Indian
sepoys? :

(f) Are Government aware that the Indian section .of the military is not at
ull satisfied with the existing arrangements for their entectainment?

(g) Is iv proposed to lay the draft of the concrete scheme referred So in
(2) above on the table together with all the papers of acceptance of the same und
-ull the correspondence coneerning the same? .

blThe Honourable Malik Sir Feroz Khan Noon: A statement is laid on the
1able.

Statement, '

(a) Government Departments are constantly receiving suggestions from members of thas
public with regard to many matters. The ﬂirect.or General of Welfara and Amenities is
no exception. As the Honourable questioner has not given the name of the person who
made the particular suggestion which he has in view, I am afraid, I am unable to answer
this question. But he may rest sssured that any scheme submitted by any person wi
-always receive the very best consideration of the Director General, if any such schemes
‘are not accepted, the only reason for such non-acceptance can be that on close examination,
‘tney were found to Le unworkable or defective or unnecessary because of the existing
practice being in consonance with the suggestions made.

(b) The Manager of Indian Concert Parties is appointed by the impresario engaged to
raise the Party and has no military rank., He travels with his own Party and is not in
tharge of any Entertainment Party for British troops. His qualificatione are judged by
the 1mpresario who raises the party. . ) . .
" (c) This is not understood. The Manager of an Indian Concert Party, as explained in_ (b)
above, does not hold a commission and, therefore, is not senior to officers commanding
units, ete. .

(d) Government have no information but even if a man tried to find out what opinion
«oth-rs have of his work, such a course cannot be exceptionable. . -

{e) Does not arise in view of reply to (d). )

(f) No. No report to this effect has received. oo

(g) In view of the answer to question (a) above, does not arise..

DESIRABILITY OF CONSTRUCTING ‘A MOSQUE IN THE INDIAN MILITARY ACADEMY,

26. *Qasi Muhammad Ahmad EKazmi: (s) Will the War Becretary please
-state if it is or it is not a fact that when the construction of the Indian Military
Acudemy at Dehra Dun was at first undertaken, a sum of about RA. 10,000 was
kept for'a mosque and a similar amount for & worshipping place of other com-
rounities? If not, what are the facts?

(b) 1s it or is it not a fact that no mosque exists at present in the Military
Academy at Debra Dun and the Muslims employed there feel considerable
difficulty in offering prayers?

(¢) In view: of the considerable number of Muslims working in the said Aca-
demy, do Government propose to consider the advisability of meeting their reli-
gious needs by constructing & mosque there? If not, why not?

Mr. O. M. Trivedl: (a), (b) and (c). The information required is being
-obtained and will be laid on the table in due course.

HEALTH 0F MR. RaFT AEMAD KIDWAT, A DETENU IN BAREILLY JAIL.

28. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home
Member please state if it is or it is not & fact that Mr. Rafi Ahmad Kidwai, an
Ex-Minister of the United Provinces, who is a detenu in the Bareilly Jail is
havin, a slight temperature for the last eight or nine months and has lost more
than 80 pounds in weight? If not, what is the fact? ‘

%
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(b) In view of the delicate health of Mr. Kidwai, do Government propose-
. to consider the advisability of releasing him unconditionally or at least on parole-
for a proper treatment?
The Honourable Sir Reginald Maxwell- (a) I have no information.
(b) This is a matter for the Provincial Government.

CoMPLAINTS 6F DETENUS IN BARETLLY JAIL.

27. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home
Member please state if it is or it is not a fact that one Sher Jang was arrested
-under the orders of the Government of India and is a detenu in the Bareilly Jail?

(b) Ts it or is it not a fact that eight prisoners were repatriated from the
Deoli Juil to the Bareilly Central Jail as detenus?

(¢) Is it or is it not a fact that Sher Jang and these detenus are keeping very
bad health and have lost from 10 to 20 pounds in weight?

(d) Is it or is it not a fact that these prisoners are not allowed to sleep in the-
open even in the hot summer days? .

(e) Is it or is it not & fact that these detenus wers allowed to write post cards.
to their homes in November, 1942 for winter clothing, but were not allowed to
make & request for anything else, even for shoes and cotton clothing?

(f) Is it or is it not & fact that the detenus wrote the post cards that very:
day but the cards were posted on the 8rd January, 1943, and the clothing receiv-
ed was actually given to the detenus at the end of January, 1948? _

(2) In view of the continuous complaints of the detenus, do Government pre-
pose t¢ consider the advisability of making an enquiry into the complaints, and
to give the necessary relief?

The Honourable Sir Reginald Maxwell: (a) Yes.

(b) No. 60 security prisoners were transferred from the Deoli Jail to the
Bareilly Central Juil of whom six were Central Government prisoners and the
remainder prisoners of the United Provinces Government. ¢

(¢) to (g). I have no information to the effect stated, hut I have called for
a report and a further statement will be laid on the table of the House in
due course.

INDIAN OFFICERS FOR TRAINING IN ORDNANCE DEPOT AT KASU BEavu, FEROZEPORE:
CANTONMENT. .

28. *Sardar Sant 8ingh: (a) Will the War Becretary please state if he is.
aware—(i) that quite recently sixteen officers of the Indian Army were selected
for training in the Ordnance Depot at Kasu Begu (Ferozpore Cantonment) under
orders from higher authorities and hsalf of these were to be Indians; (ii) that
this order was whittled down by including a Jew and an Anglo-Indian; (iii) that
all tha officers were given theoretical training ang/ put to a written test in which:
the Indians did better than the Europeans; (iv) that the officer commanding has
teported that all the Indians are unfit for appointment in the Ordnance Branch,
and that the'Anglo-Indian only should be selected; and (v) that Indians are not
given any opportunity for sny independent practical . work in the Advance:
Department? _

(b) Does he propose to call for the result of the written test, and to see how
the officers who acquit themselves better than Europeans are being declared
unfit for this work? | . -

(c) What does he propose to do to improve the ¢onditions of service of Indians.
in the Advance Department of the Indian Army?

Mr. 0. M. Trivedi: (a) (i) and (ii). Sixteen Indian Army Officers recently
underwent a course of training at Kasu Begu Ordnance Depot. They formed
part of a batch of 408 Infantry officers posted by the Military Secretary,
General Headquarters, to the Indian Army Ordnance Corps. These officers
were distributed for training amongst Ordnance establishments throughout
India. Of the sixteen sent to Kasu Begu eight were British, gix were Indian,
one was 8 Jew and one an Anglo-Indian. No orders were issued that half
of this party were to be Indian and half British, and no question as to
differentiation between nationalities ever arose.
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(ili) The training was both theoretical and practical and in the written test:
on theoretical training the first six were placed in the following order—

(1) British officer. (2) Indian officer. (3) Anglo-Indian officer. (4) Indian,
officer. (5) Indian officer. (6) British officer.

In the practical training tests however the British officers did better than
the Indian candidates, .

(iv) No, Sir. Of the 16 officers under training, .seven British, two Indian
and one Anglo-Indian were reported on as fit for retention. The remainder
were recommended for return to their infantry units. ' .

(v) Indian Officers are given the same opportunities as British Officers for
Ppractical work in the Ordnance Department. ’ '

(b) No, Sir. The written tests comprise only one method by which an
officer’s cupabilities can be assessed. An officer’s personality, powers of
leadership and command and administrative ability can only be assessed hy
obsérvations over n period by experienced instructors. The Chief Ordnance
Officer, who is responsible for the triining, is the best judge of sn cfficer’s

. suitability for posting in the Indian Army Ordnance Corps.

(¢) Indian Commissioned Officers of the Indian Army Ordnance Corps
receive the same rates of pay as those in other branches of the Services. In
addition they draw Indian rates of Corps pay. For the purpose of promotion,
they ure treated in exactly the same way as other officers of the Indien’ Army
Ordnance Corps.

Maximum PERIOD OF STAY OF EUROPEAN AND INDIAN MiLiTARY OFFICERS AT
‘ GENERAL HEADQUARTERS.

20. *Sardar Sant Singh: (a) Will the War Secretary please state the maxi-
mum period of stay of a European Military officer at the General Headquarters
as against an Indian, and what the reasons are for disparity, if sny?

(h) What does he propose to do in the matter?

Mr. C. M. Trivedl: () and (b). Although in peace time the normal
maxinum period was four years, in war time there is no prescribed maximum
period of stay for an officer at General Headquarters. Officers, whether British
or Indinn, are transferred to and from General Headquarters as the exigencies
of the service demand.

I have examined the figures of officers who left Genersl Headquarters.
within the last six months, and I find that the maximum stay of a British
officer was one year, 11 months and 25 days, while the maximum stay of an
Indian officer was one year, six months and six days. I can assure the
Honourable Member that there is no disparity in treatment between British
and Indian officers in this matter.

RETIRED EUROPEAN AND INDIAN I. C. 8. Igrnwm RE-EMPLOYED BY (GOVERNMENT
.OF INDIA.

80. *Sardar Sant Singh: Will the Honourable the Home Member please
state the number of European and Indian I. C. 8., retired officers re-employed
by the Government of India, and the salary as well as the pension drawn by
each of them? '

The Honourable Sir Reginald Maxwell: The information asked for is being
collected -and will be laid on the table of the House.

GiviNG oF EUROPEAN SECRETARIES T0O INDIAN MEYBERS OF THE EXEOUTIVE COUNOIL.

81. *Sardar Sant Singh: Will the Honourable the Home Member please
state the reasons and circumstances under which each of the Indian Member of
téhe Executive Council of His Excellency the Viceroy has been given a European
‘ ecmry, and how long this policy is likely to be continued?

. Honourable Sir Reginald Maxwell: The facts are not as stated in the’
first part of the question. The second part does not drise.
.LEASE-LEND Arp AND LoaNs FrRoM THE UNITED STATES OF AMERICA.

82. *Mr. Abdur Rasheed Ohoudhury: Will the Honourable the Finance
Member please state: (a) the total amount of money borrowed up-to-date from
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the United States of America (i) with security (i) without security; and if the

mouey so borrowed was with security, the nature of the security offered or given;
and
’

(b) the total value of goods procured up-to-date from the United States of
Anserica under the Lease and Lend System, and the security offered for vepay-
ment, if any?
The Honourable Sir Jeremy Raisman: (a) Nil.
(b) I have already dealt with this question in my reply to Mr. Neogy’s
starred question No. 19.
135.*

STATEMENTS LAID ON THE TABLE.
Information promised in reply to parts (a) and (b) of starred question No. 34,

asked by Khan Bahadur Shaikh Fasl-i-Haq Piracha on the 11th February,
1943. '

ExpeNDITURE BY PorT Has CoMMITTERS ON FACILITIES POR PILGRIMS.

(@) The following amounts were spent by the Port Haj Committees for the provision of
facilities and amenities during the years 1934.35 to 1939-40 :—

Year. Port Haj Port Haj Port Haj
Committee, Committee, Committee,

Bombay. Karachi. Calcutta.
Ra. A . P Re. A, P, Ra. a,p,
1934-35 . . . . . . . 11,221 6 3 1,489 0 0O - 32 0 O
1935-36 f . . . . . . 5727 3 0 2,027 0 0 715 2 0
1936-37 . . . . 6211 2 3 4304 0 0 742 6 3
1937-38 . . . . 6671 4 9 2618 0 0 536 10 0
1938-39 . . - . . . . 7,209 5 0 2,756 0 0O 510 9 9
1939-40 - . . . . 6,164 4 0 10,166 0 0 1,230 3 9

NoTE 1.—The cost of establishment of the Port:

Haj Committees which assist Haj pilgrims, ig
not included in the above figures.

Note 2.—The expenditure incurred from Central Revenues on the vaccination and inoculation

of pilgrims and the Police employed at the ports of Bombay, Karachi and Calcutta i8 not included
in theee figures.

Note 3.—The figures shown in Table (vii) on page 127 of thmecial Hajj Inquiry Report
do not represent the net income of the Port Haj Committees as 1 of the pilgrim-pass fee re-
ceived from Indian pilgrims was paid to the Provincial Haj Committees concerned

(b) The facilities other than those detailed in Part IT of the ‘ Manual

of Instructions for Pil-
grime to the Hejaz' (1938 Edition), are aa follows :— N
Bombay triation of poor and destitute pilgrims from Bombay to their respective homes.
Karachi.—Hire of kanats, tents, ete., for pitaiing them in the compound of Pilgrim Camp.
Construction of compound wall of the Pilgrim Cam

p.
Caleutta.—Repatriation of poor and deetitute pilgrims from Calcutts to their respective homes.

+This question has been postponed to be snswered on the 20th July, 1043
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Statement showing the wholesale market prices of Rice (Balam No. 1) prevailing at Caloutta during
o the end of each of the following months.

. (Prices per maund of 82 2/7 lba.)’
Rs. A. P, Rs. 4. P.
uary 1042 . . . 6 4 0 Juyl42. . . . . 800
g’:nbrlmry Yotz . . . . 6 2 0 Augustipde . . . . 9 40
Miarch 1942 .7 . . ‘ . 6 00 ber 1942 . . 914 O
April 1942 . . . . 6 2 0 October 1942 . . . 914 0
33;19‘2 . . . . . 6 8 0 November 1042 . N . 9 4 0
June 1942 . . . 8 0 0 December 1942 . . . 12 8 0

Information promised in reply to parts (a) and (c) of starred quesiion No.' 80,
asked by Mr. Ananga Mohan Dam on the 15th February 1943.
PrEFERENCE To ANaLo INDIaNs, EuRropEaxs axp Foreigy REFU'GEES IN
OrpyANCE FACTORIES.

(a) 3181 out of which 988 are Europeans and .Anglo-Indians.

(c) One Czeckoslavakian and one Yugoslavian were l‘ecrnited“l for work .in Railway
‘Workshops. R

Information promised in reply to unatarred question No. 25, asked by Mr.
N. M. Joshi, on the 18th February, 1943.

(IRIEVANCES OF TRAINED CANDIDATEES OF GREAT INDIAN PENINSULA RAILWAY.

(a) Trained candidatss were rtarted in service as untrained candidates on Rs. 26 p. m

p. m.
and after about 9 modths training wers promoted as trained candidates on a fixed pay of

Rs. 30 p, m, provided they had passed the prescribed examination. When vacancies:
occurredR:n the satation ntzﬁ cadre they were promoted and came on .to the time scale of
pay of Ra, . : .

(b) No. Between 1930 and 1938 the trained candidates were, on an average, held up on

. 30 p. m, for from 3 to 5 ‘years but subsequently this period has become less consequent.
on the creation of more posts on the time scale to cope with increased traffic.

(¢) and (e) Yes,

93}5(1} Government are informed that one representation from the Union was considered in
(.f No, it is not normal policy to give retrospective effect to such sanctions.
g) Yes,
(h) The Hon’ble Member is referred to the reply to part (f) above.

Information promised in reply to part (b) of the starred question No. 187,
asked by Sir Abdul Halim Ghusnavi, on the 24th February, 1943.

' Unitep Kinepom ComMMERCIAT, CORPORATION.

Telephone : T623. Telegram : “Unicomind"’.
FEDERATION OF INDIAN CHAMBERS OF COMMERCE AND INDUSTRY.
Ref. No. F-2218/588.

' 28, Ferozshah Road,
New Delhi, 25th September, 1942
o
The Becretary to the Government of India,
Department of Commerce, New Delhi..

SuBsecT :—Activities of the T7. K. Commercial (orporation.
B, '

The Committec of the Federation of Indian Chambers of Commerce and Industry have
carefully considered the Press Note, dated 30th July 1942, issued by the Government of
of India, on the activities of the United Kingdom Commercial Corporation in India. They
welcome this explanation about the various aspects of the U.K.C.C. but, while giving:
due weight to the various considerations mentioned therein, they  regret
they do not feel that the Press Note is regssuring in regard to the important issues in
connection with this Corporation which have been raised by this Federation and other
Indian Commercial bodies. They wotld, therefore, like to examine the Press Note and
submit their views to the Government.

2. The Corporation, as the Government acknowledge, is an organisation financed and
controlled by His Majesty’'s Government. This fact alone makes it more influential and
powerful and places it in a position of greater advantage in the matter of its purchases and
pales. The gomrnil‘tuo cannot still see the propriety of permitting an organisation of this
character to introduce in the foreign trade of India, exercise ordinary trade functions in this
country and operate in com]petit.ion with Indian commercial interests under conditions which
definitely give it a specially favoured position. The Committee cannot help fecling that
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this commercial organisation has been imposed upon -India by the British Government and it
is apparent from the Press Note that the various Departments of the Government concerned,
such as Commerce, Supply and Transport, consider it their duty to provide whatever facili-
ties the Corporation demands. The Committee are not aware whether any such similar
organisation 18 functioning in any of the Dominions like South Africa, Australia ‘or Canada,
and fail to understand why such an expert organisntion to assist and encourage trade and
exports is reserved for the t?articular benefit of thi¢ country. It might be added in passing
that the Chairman of the U.K.C.C., Lord Swinton, is the Governor of West Africa, which
indicates the political and economic importance and the widespread ramifications of this
organisation. There is no doubt that the U.K.C.C. does enjoy in several respects a mono-
polistic_position in the matter of India’s exports. This is all the more surprising in view
of the fact that owing to occupation of several countries by the enemy and tha difficulties of
sea transport, India is in a particularly advantageous position for supplying various mate-
rials, raw and manufactured, especially to the countries in the Middle East. It is these:
countries, therefore, which should be anxious to ohtain supplies from India and India need"
hardly be anxious to invoke the aid of the UK.C.C. to provide supplies of these articles,
even ad in the case of food grains, at the cost of depletion of her own stocks. ’

3. The Committee are not impressed by the contention of the Government that the
privilege enjoyed by the U.K.C.C. is in respect of trading in commodities of essential war-
importance. At the present time, most of the trade is for one reason or another in materials
connected with the war; restrictions in respect of priorities and shipping have reduced
civilian trade strictly so called, to & comparative insignificance. Moreover, if the funda-
mental object for setting up such an organisation is to handle commodities of militery
importance which cannot be done by private trading interests, it should strictly concern
itself with articles like arms, munitions, railway materials, machinery, etc., which cannot
be carried through normal commercial channels; the Corporation should not deal with articles:
in whish Indian commercial interests have traded for years and even after the outbreak of”
this war such as piecegoods, yarn, jute, jute manufactures, sugar, wheat, shellac, tea, oil
and “oil-seeds, rice and other raw materials and manufactured goods. . If an outaide body,
which was originally and avowedly established for advancing British exports and sale of
British manufactures in' the Balkans is permitted to intervene in the trading of these
commodities and purchase and sell them, then it is a clear infringement of greedom sof
trade and interference with its normal channels. The position becomes still more objec-
tionable from the Indian view-point when it is remembered that this Corporation utilises
all Government, semi-Government and transport agencies for its own transactions and~
carriage while this privilege is denied to Indian shippers and traders in their own country.

4. The Press Note states that the Corporation handles operations which cannot be-
performed adequidtely by normal Commercial enterprise or which lie beyond the scope of
private trading concerns, The fact is that so far as snles to Russia, for example, are-

tiona were actually effected directly with the Soviet Govern-

concerned, certain transac
ment by Indian merchants, without the intervention of the U. K. C. C., and payments

were made at the time of shipment by the Reserve Bank of India on behalf of the Russian
Government.  As regards Iran also, shipments of sugar were made to that country from
India by Indian shippers and irrevocable Letters of Credit were opened by the Iran
Government in favour of certain Indian firms. But Indian exporters were subssquently
reluctant to enter into fresh business because of the Government grant of monopoly of
exports of sugar to Iran to the U. K. C. C., through their Notification of 18th April 1942.
Similarly, merchants also used to send hides to Iran to its tanneries though they are not
permitted to do so now. Some tyres and tubes also went through India to Iran after the:
outbreak of the war, and gunnies, which were largely bought, were also stopped. Although
till now, tea is being exported by private traders to Iran, there are persistent reports in
Calcutta market that the trade in this commodity will also be handed over by the Govern-
ment to the U. K. C. C. The Committee cannot accept the contention that because war
communications with Russia, Iran and other countries in the Mid East have become
difficult. it is necessary to hand over the transactions, in connection with supplies to
these countries, to an outside body like the U. K. C. C. There are also established
traders who did business with Saudi Arabis in'rice and other food-stuffs .from Calcutta
Burma and Bombay, nlthough, as the Press Note itself admits, the Corporation effected
shipments of rice to Sandi Arabia on two occasions at the roqu’est of the Saudi Arabian
Government as also of Burma rice to Ceylon on hehalf of a London owner. The Com-
mittes would point out that the verv fact that the Saudi Arabian Government made this
request to the Corporation or that the London owner delegated this work to the Corpora-
g?nl:il;?-lduehm the influence wielded hy thia body and is an illustration of ita priv?i,:ge,
shirmen"’tr;: tfe _Govemm‘ent. themselves acknowledge the error that was made in regard to
of oil and oil-seeds, which shows not only how this Corporation functions in a
manner 8o as to ignore even the Government of India and acts directly under th r?
of His Malﬁ!ty's Government but slso provides another inatnnose olf 1.!1" e e orh'e:
the Corporation has introduced in normal channels of trade. T thee fmnnmr all thes
facts, it passes the Committees’ comprehension e, In ace of all these
either that the p as to how it can be remsonably argoed
merchants themselves are not prepared to take the ri f ing i
present abnormal times or that the Co P&f.ionph 2 e the risks of trading in the
eslabll'i_l;.ed ;hipparn and divert normal f‘hme!a of tar:d:o , in fact, tended to supplant.
e Press i
Persia at an exoi-gmt h;gceco;;tmd:icbm thﬂ: example given apout the sale of sugar in
. order to disprove the contention that the Corporation is.
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waking undue profits and has stated that it retains ‘no more than a reasonable margin
te,cover expenses and payment for services’. The Committee wounld like to know whether
the Government of India themselves are aware of the prices at which the U. K. C. C.
makes its purchases in India or sells in the markets supplied by it, and whether they have
taken any measure to see that the margin pocketed by the Corporation out of this differ-
+nce does not amount to undue profits,. The Committee would like to know, for example,
in the specific case of sugar, as to whether the Corporation purchases sugar in India at
the controlled rate of Rs. 12-3-6 per maund, and what is the exact price at which such
:ugar is actuslly sold by the Corporation itself in Iran. It is of little avail to argue that
‘the high prices at which sugar is reported to be sold in Persia are the resultant of a
number of local factors’, unless the Government of India give definite information as to
‘the price charged by the Corporation, and are prepared to assure the public that they
have control over the prices at which the Corporation selle these articles purchased in
India in markets abroad. Incidentallv, it might be observed that the benefits of the
Corporation’s earnings are not derived by the Indian Exchequer, so that India is not
.a gainer in that respect. The Government are at pains to make out in the Press Note
that the Corporation makes its purchases from exporters in “the line, but it should not be
uverlooked that the percentage reserved by the Corporation for itwelf could very well have
Leen appropriated by the buying countries if it had not intervened. The attention of
the Committee has aleo been drawn to the fact that in making its purchases, the
U. K. C. C. demandp unpriced invoices from the seller and it is presumed from this that
the Corporation would fill the prices at its discretion, thereby not diaclosing the rate at
which it has reallv obtained the goods. The Corporation is a commercial organisation and
‘the public in India, where it functions, is surelvy entitled to know in what manner it
operates so far as its prices and profits are concerned. If the Government of Indin are
unable to throw any light on the subject, it iz incumbent on them to nddress His

l\v}}ajesty's Government on the subject and make a public statement in consultation with
them. .

ominittee would now briefly refer to 'some of the specific commodities rc-ferred
to ?n {‘}]:: gress Note. As regards wheat, for exam;i.ule, the Press Note states that rui
ponsibility for arrangements for requisition and supply was_centralised, at the request o
the Ministry of Fms, in the U. K. C. C,, which was specially equipped to perform that
wask’, and that ‘there had been no previous exports of wheat from this country to
Persia and consequently no organised machinery to deal with such exports’. Apart from
the question of effect of such wheat exports to other countries on the stocks of foodstufie
in the country, which would naturally not be the concern of a body like the U. K. C C,
it is pertinent to enquire whether if India’s wheat trade had no such experience despité
‘the large exports handled in the past by Indian shippers and _merchants. what were
the special expert knowledge and experience which this Corporation, established only &
cuple of years ago, had to handle this trade. In regard to sugar again, it seems as
tiough the Government have gone out of their wav in order to divert the mode of
‘transport and interfere with normal channels of trade in order to hand over this trade
to the U. K. C. C. When the Indian sugar)industry was already exporting sugar to
Tran by land, through normal trade channels, it is difficult to understand the necessity
of permitting exports to Iran by sea through a foreign ageney particularly when there is
a serious dearth of shipping tonnage and when the overland route could have been
encouraged instead of being closed down. A position was thereby created wherein exports by sea
‘by the U. K. C. C. were considered to be normal while the hitherto normal exports by land b
indian exporters were found ‘to interfere with the arrangements for the distribution o
gugar’ and  were consequently sought to be limited on the plea of growing shortage of
‘augar in India. The nett result has been the substitution of Indian exporters by the
U. E. C. C. and the Indian Bugar Mills Association were informed by the Government
that ‘no fresh licences will be issued for export to Persia except to the U. K. C. C.' Tt
is only a technical question as to whether the stocks are directly made available to the
U K. C. C. or through the Ministry of Food. Besides, this Federation has urged in the
‘past. that the Ministry of Food should make its purchases in India through the Govern-
ment of India and that could easily have been arranged in respect of sugar exports
instead of delegating this work to the U. K’ C. C. The Committee have already dealt
above “with certain other commeodities. They cannot, therefore, help observing that the
norition nttained bv this orgenisation is not different from that of a monopoly when
‘business houses interested in the trads from this country to Near Eastern countries cannot
et licences for export of commodities and when the privileges and facilities enjoyed hy
the Corporation are such as no individual trader or business house can expect from the
‘Government of India. The attention of the Federation has, for example, been drawn by
some of its Member-Bodies to the effect that the Corporation is obtaining priorities and
special facilities in respect of railway bookings, while it need hardly be pointed. out
‘that so far as shinping is concerned. the British Ministrw of War Transport would provide
all requisite facilities to this Corporation functioning on hehalf of the British Govern-
ament. The Committee might further point out in this conmection that arrengements have
aleo been arrived at a couple of months ago by the U. K. C, C. with the Turkish Govern-
ment. wherebv Turkey's trade with the British Empire would be mainthined throuch the
medium of the U. K. C. C. The Agreements between this Corporation and the Turkish
*Government were significant for India since all trade between this country and Turkey
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would in course of time be handled by this Corporation and it seems doubtful whether
in that case the existing exporters to ¥I‘urkey would be allowed to carry on their usual
trade with that country which has been steadily growing in recent years. It should .be
ointed out in this connection that it is not merely a question, important though it
18, of earnings and profits. Because the U. K. C. C. operates on its own, it appoints its.
own agents and representatives abroad and thereby deprives Indian merchants, exporters
ana shippers of the opportunity of establishing direct contacts with commercial interests
anu markets ontside India which would be of no small benefit to Indian commerce in the

yvears after the war.

7. As regards the use which the Corporation has made of the Supply Department.
for making its purchases, as explained in the Press Note, itis well-known that the
Bupply Department maker its purchases &t certain controlled rates. If this Corporation
is, therefore, allowed this price advantage, it is hardly fair to the Indian commercial
and industrial intereats. It is true that the Preas Note states that where such purchases.
are for the purposes of ordinary civil trade, however valuable that trade may indirectly
be in the military sense, the Corﬁorq.t.ion is not ted any price advantage not available-
to commercial houses in India, but it is not ear a8 to why the Supply Department
undertakes these purchases on behalf of the Corporation and as to what is the procedure
whioh 18 being followed in regard to other purchases which do not come within this
category. It has been stated in the Press Note that these special advantages are given.
by the Supply Department because it secures the avoidance of competitive buying which
would react adversely on the prospects of the Supply Department obtaining their own re-

quirements in the requisite quantities or at satisfactory prices. If, however, this implies.
that the activities of the U.K.C.C. coustitute competitive buying and may have adverse-

reactions, it does tend tc support the contention that the Government of India should not
perniit  such activities.

8. ''he Committee feel that if the Government are anxious that operations which cannot
be adequately performed by ordinary commercial interests or which lie beyond the-
scope of private trading concerns should be carried out by an independent body, there is
nothing to prevent them fr !
guch export trade. No national govermment responsible to the people would have agreed.
at the dictation of His Majesty’s Government to provide all assistance in the -shape of
priorities, facilities and price advantage to an outside agency und permit it to operate
in its markets and capture its export trade to the .detriment of its own merchantsa and.
exporters. ''he Committee have particularly to emphasise in this connsction the adverse
repercussions which such an organisation is likely to have in the post-war period on
India’s trade, They regret that Government are completely.silent in their Press Note as
regards the suggestion put forward to them by Indian commercial bodies regarding the

establishment of an Indian agency or organisation to carry on the work performed by

the U.K.C.C. as also regarding the post-war effects of such an organisation. The Com-
mittec cannot accept the view which is sometimes urged that this Corporation is a measure
of war exigency. In the first place, they would like to enquire whethar the Government
of India have got any assurance or guaraniee from His Majesty’s Government that this
organisation will not be permitted to continue its operations and be dissolved at the end
of the war. It should be stressed in this connection ‘that the United Btates of America
have also got a similar osganisation called the ‘Defence Supply Corporation’. which handles
export trade with Americn and is already exercising control in respect of several commo-
dities exported from India, such as shellac, -gunnies, etc. Moreover, before this war.
foreign trade was already becoming a branch of foreign' diplomacy in Europe and America.
'I'he keen and intense rivalry between England and Germany, for axample, in the Balkan
States and the whole of Eastern Europe, as well as between these countries and the

United States in South America and other countries for capturing the’ markets showed’
that the question of foreign trade was becoming a political issue, The Board of Trade-

had devised various methods of pushing British export trade and the British Treasury
was subsidising these exporis and different organisations like the Export Credit Corpora-
tion were set up to further this ohject. The importance of mainiaining exports for a

country like Britain in the years after the war will be vital particularly "because of the:

heavy financial indebtedness of the United Kingdom to the U. 8. A. and the need to
mainta™n adequate imports and prevent the sterling from unduly depreciating. It is,
therefore, evident that the British Government will adopt all possible measures to develop:
Britain’s export trade and will make such agencies as the U.K.C.C. a permanent and
Integral feature of their national economy. In fact. such organisations have heen descrihed
as pillars of British prosperity and would be consolidated and expandod in the years
after the war. The Committee would, therefore, like to impress on the (lovernment of
Inda The imnerative neceswity of their representing this important nspect of the matter:
to His Majestv’s Government, and. to obtsin complete assurances to the effect that this
organisation will neither he parmitted to interfers in Indin's trada nor should it be allowe!
to take advantage of itr present position to stabilise itself in order to serve the interests
of Hritish exporters and manufacturers. The Committee consider that this iz the fundamen-
tal reason whv the Government should conduct their operations in regard to Tndin's exports-
through an Indian agency. :

om setting up an Indian agency for the purpose of handling.
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9. I'he Committee trust that the Government of India will give their careful considera-
tion to the points of view submitted by them.
. I have the honour io be,

Bir, .

Your moat. obedienzy servant,

(5d.) Illegible,
Secretary.

. ’ ) Ref. No. F, 2219/589.
Uopy forwarded, with compliments, to the Member Bodies and Members of the Com-
mittee, for information..
(8d.) Illegible,

Secretary.
New Dma:;
I'he 25th September 1548.

No. 64-C.W,(24)/41.

GOVERNMENT ' OF INDIA.
DEPARTMENT OF COMMERCE.
New Delhi, the 28th May 19}3.

¥rom
8. N, Ray, Esquire, 1.C.8.,
Joint Secretary to the Government of India,
Yo .
‘I'he Becretary,
Federation of Indian Chamber of Commerce and Induatry,
28, Ferozshah Roud, New Delhi.
NIR, .

1 am directed to invite a reference to your letter No. F. 2218/580, dated the 25th
September 1942, op the subject of the activities of the United Kingdom Commercial Cor-
poration in lndia, and to express regret for the delay in sending & reply. ) .

2. The Government of India are aware that the Indian commercial community view wlt_h
considersble misgivings the entry of an organisation having the financial backing of His
Majesty’s Government. The Government of India realise that there exista an impression
m Indian business circles that the Corporation's ultimate goal is the establishment of
ascendancy over India’s export trade with neighbouring countries and that that the Cor-
poration enjoys certain privileges and concessions in regards to civil trade which are denied
to private exporters. This basic misconception regarding the Corporation’s functions and
activities would not have arisen if it hed been more generally known that the Corpora-
tions’ present activities in India copsist, as to some 90 per cent., of inter-Governmental
supplies for Russia which are not dealt with on a profit making bhasic at all and could
otherwise be effected only through the Supply Department of the Government of India. The
Corporation's share in India’s export trade with other countries has heen insignificant and
has consisted, for the most part, of minor shipments for which Mis Majesty's Government
have had to assume responeibility for special reasons and to some extent, of such items
.as jule goods needed to pack their own purchases in Turkey and other Middle East
countries, How small these exports have been may be judged from the following figures':

Percentage of the total exports from
India during the period April 1942 to
Country to which exported. February 1943, representing proportion

. of export made by the Corporation as
principal during the same period.

Arabia gf

Egypt. . . .

p&'lﬁtine and Syria 1-8

Iraq . . 0-03

Persia, . . . . . . . 59

Aden . f . . . . . f 0-1

Rudan, . . . . . N . 04

Turky. -~ . . . . . . . L. 33

Other Middle East countries, . . . Negligible (total value about Re. 2-¢

lakhs).

The figures given above show that the Corporation have not hitherto made any appreci-
able incursions into the ordinary civil trade, while as regards the future, it may be
assumed that no extension of the Corporation's activities will take place withount . the
Government of India being fully consulted in the matter. .

3. In the light of the information given in the preceding pnragraph, it will be realised
that much of your apprehensions are without foundation. The Corporation has mostly
confined itself to arranging and handling supplies against certain inter-Governmental
transactions and there are no reasons to suppose that ita activities are likely to result
in permanent control by United Kingdom interests of India's ivade with the Mzddle
East countries. The Gouvernment of Indin's attention has in this connection been drawn
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! ement mdde by the Minister of Economic Warfare in the House of Commons
imo :h:t::’fect tt:hat he wis not prepared: to give any assurunce that the activities of the
‘Corporation will be terminated after the end of the war. It is understood that His
Majesty’s Government feel that any such undertaking would  preclude the ,use of the
Lorporation’s machinsry for wwurpme in the ‘unpredictable and difficalt conditions
which may exist in the period owing the war. The agency of the Corporation might
be found useful, for example, to meet the exigencies of recovery and recomstruction in
the territories now under enemy occupation but in so far as Indian interests are con-
cerned, it may be assumed that the ernment of India will always be ready to take
wp with His Majesty’s Government the question of any interference with private trade by
the Corporation. , L

4. In view of the foregoing statement of the position it is perhaps unnecessary to
stress the point that no special significance need be attached to the Corporation’s hsndling
of ‘certain specific consignments of rice, yarn and wheat in 1041-42, although this is
referred to in the letter under reply as illustrations of the Corporation’s interference
with Indian trade. The exact circumstances in which the handling of these particular
consignments was entrusted to the Corporation were fully explained in the Press Note
issued in July 1942, i :

5. The functions undertaken by -the Corporation in certain Middle East countries and
the establishment of subsidiaries in those areas have naturally attracted some attention
in India, but it is not correct to say that the Corporation enjoys auy monopoly cf trade
in those areas. The Corporation’s activities are sublidiary to the functions and policy
of the Middle East SBupply Centre which concerns itself, in consultation with the Govern-
ments of the respective territories, with the framing of import programmes for the esential
«ivil requirements of those areas. The Certre is .compel by shipping considerations and
by the economic necessities of the countries in question to limit imports to bare essen-
tials, to programme ahead, to take steps to mecure equitable distribution and to make
ithe ares self-supporting to the greatest possible degree. That these arrangements hardly
«hisplace commercial channels in so far as exports from India are concerned will be evident
from the figures given in paragraph 2 but it is necessary to explain some points in
further detaill. For example, t Middle East countries are wostly self-sufficient in
regard to oilseeds, but to the extent to which Aden has been compelled to draw some
supplies from India, it has been arranged that orders should be placed through normal
commercial channels. Again, with reference to the alleged agreement between the United
Kingdom Commercial Corporation and the Turkish Government whereby Turkey's trade
with the British Empire would be maintained through the medium of the Corporation,
the position is that the Turkish Government have found it conveniant, for reasons of
their own, to arrange some supplies through the Corporation from sources other than
India, but n so far as Commercial shipments from India are concerned, the Corporation
do not exercise any cortrol and have openly expressed themselves, as not interested in
assuing any responsibility for the sponsoring of such shipments, Similarly in regard
to exports of tea from India under the block purchase scheme, the reports in the Calcutta
market thut the trade in this commodity would be handed over to the United
Kingdom '(..,ommercwl Corporation have proved to be groundless. e urrangements ure
that the Tes Controller for India purchases the exportable surplus. of Indian ten . on
behalf of His Majesty's Government, and arranges distribution to the various' consuiding
countries. He utilises the services of a panel of established exporters in this country in
waelecting an‘d allocating the teas required for the different markets, and the United
,K.mgt‘:lom Commercial Corporation do not enter into the picture. On the importing side,
the Governments of the countries themselves act as sole buyers in most cases, while in

T;I;r:t gs ’is understood that steps have been taken to utilise the services of normal

%. Particular veference has been made to the part played by the Corporation in handling
cexports of certain goods from India to Persia. The facts have already been explained in
ithe Press Note issued in July 1842. Siuce then, the supply of hides to the Persinn
factories engaged on war work has had to be suspended owing to the necessity for
conserving stocks in India. Lorry tyres and tubes are supplied through the Corporation
specifically for use in the special war transport. services in Persia while in regard to sugar
ithe proposal to send some small supplies for distribution in East Persia through. the
‘Corporation has not yet materialised. It is necessary - to repeat, in view of the mis-
-apprehension which prevails in the matter, that no sales of Indian sugar have yet been
‘made by the Corporation in Persia. Exports of jute goods to l'ersia have never been
canalised through the Corporation, but the volume of exports through ordinary commer-
-cial channels has had to be restricted to essential requirements.

7. With regard to the allegation of profitecring made against the Corporation it has
-already been stated that supplies to Russia are not made on a profit making basis. The
-Government of India have been informed that, taking ite achkivitiee as a whole, the
Corporation operates at a loss and even in particular cases where profits may seem to
arise, there is generally some off-setting factor. It has been stated that the Corporation
demands unpriced invoices from sellers and that this is e deliberately with a view
‘to concealing the rate ut which 'it has obtained the goods. 'This, however, is not at all
correct. The real position is that in respect of supplies to Russia, full priced invoices
-are firet obtained from suppliers and despatched to London where the financial settlement
:with Russia is finalised. Goods are then despaiched by various routes, and the ao-

.
-
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called ‘‘unprioed i.nvniou;' 1:" lpecll;ﬁcnt.iom of t;h_s goods which are required as
enclosures to the Bills o ding or the RHauway. recelipta.

* 8. Moast of the criticisms aglngut the policy of the Supply Department in respect of
.purchases made by them for the United Kiu‘,gdom Commercial Co tion have already
been answered in the Press Note issued in July 1942. The Suppg Department make
purchases on behalf of the Corporation only in so far as it is necessary to meet the
essential requirements of Empire and allied countries in regard 1o commodities which
are controlled and are in short supply. About 80 per cent of such purchases are for Russia
and the only alternative to thess supplies being handled by the Corporation would be
for the Supply Department themselves to u.ndonlga the entire work.

I have the léoi:ou.r to be,

Your most obedient servant,
) . . RA!’
_ Joint Secy. to the Govt. of India.

Information promised in. reply to starred question No. 247, asked by Seth
Yusuf Abdoola Haroon on the 5th March, 1943. '

ProMoTION OF JUNIOR Goops CLERKS IN KARACHI DIVISIDNAL SUPERINTENDENT'S
OFFICE. .

(a) None. The post of Rates Clerks require special aptitude and those Goods Clerke

who possess this are chosen to officiate in these posts, which aré out of their normal line

of advancement. . .
(b) Government understand that the Railway does not propose to confirm these men ae.

Rates Clerks Grade II; they will seek promotion in their turn in their own line.

Information promised in reply to part (a) of the starred question No. 260 asked
by Kunwer Hajee Ismaiel Ali Khan, on the 9th March 1943.
ProprerTY CONFISCATED IN SIND UNDER MARTIAL LaAw. .
No immovable property has been confiscated. ‘;E)proximate value of movable property
confiscated in Sind under Martial Law, is Rs. 57,900, .
2. The information in para, 1 above does not.include property, belonging to the late:
Pir Pagaro, confiscated to the Government.

Information promised in reply to starred question No. 300 asked by Mr.
Muhammad. Ahsan on the 15th March, 1943 _ ‘
FecrUITMENT oF MusLiMs AND NoN-MusLims oN BENGAL AN~ AssaM RAILWAY.

The number of Muslims.and non-Muslims recruited in permanent and temporary vacancies:
during the periods referred to is as follows :— :

Period. Permanent. Temporary.
No. of No. of No. of No. of
Muslims. non-~  Muslims. non-
Muslims. Muslims.
Recruited during June 1941 to June 1942 . . 176, 191 1,280 1,602
July 1942 to January 1943 . ' . . 6 3 796 1,080, -

Information promised in reply to part (¢) of unatarred question No. 53 asked
by Mr, Lalchand Navalrai on the 15th March, 1943

ProMOTION OF ASSISTANT STATION MASTERS To StaTioN MASTERS’ PosTS oON:

. Norta WESTERN RarLway. ’

(c) By sgelection on the basis of merit with due vegard to seniority. The Railway

Board have prescribed no rules in this connection but the matter is within the competence;
of the railway administration. : *

_j’nformaﬁon promised in reply to - starred question No. 321 aaked by Khan-
Bahadur Shaikh Fazl---Haq Piracha on the 16th March, 1943.
, CoNTRACTS IN AVIATION WoRES.

(a) In _ﬂ_artain wcases, where the normal procedure of awarding contracts for worka
b;r competitive tendera wankno; ;ound bgmcticags. due to urgency of works and pancity
of contractors, aviation workas had to AwWar by private otiati ’

(o) R, “19,98:06.8%0. i . Y privai nagot.mtmnm

(c) Rs. 81,406,482, )
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Information promised in reply to part (b) of atarted question No_ 354, asked by
’ Bhai Parma Nand on the 23rd March, 1943. . .
Hixpr axp Urptr a8 Mepia o PUBLICITY IN THE INFORMATION AND. BROADCASTING
DEPARTMENT. . _
' (b) In the All-India Radio the staff is not recruited for Hindi and Urdu programmes
as such but for Hindustani programmes. Taking the matriculation and higher examination
passed as the criterion the strength of such staff in All-India Radio is:—
Hindi.  Urdu.
1 4

. 13 38

Subordinate . . .

Information promised in reply to part (b) of starred queation No. 360, parts (b)
and (c) of starred question No. 361 and starred qucstions Nos. 362 and 363,
asl:ed by Mr. Muhammad Nauman on the 24th March, 1943.
JEPRESENTATION OF MusuiMs 1IN BENGAL AND AssaM RaiLway ESTABLISHMENT
OFFICES.
" No. 360.—(b) A statement giving the required information is laid on the table of the
ose, , .

Statement showing (1) the number of Muslim clerks, stenographers and typista in the Establishment
Offices of the B. & A. Railway, and (2) the number of Muslims appointed in these categories -

from 1st January, 1940 to 31at December, 1942,

Strength (Muslims) on Strength (Muslims) on No. of Muslims appointed
lst. January, 1940, 318t December, 1942, from Ist January, 1940 to
318t December, 1942.

Temporary, - Permanent. Temporary. Permanent. Temporary.  Permanent.
U e . '
T j it =,
12 83 78 94 117 34

TREPRESENTATION OF MUSLIMS IN BENGAL AND AssAM RAILWAY ESTABLISHMENT
. OFFICES,

Non, 461.—(b) The number of Muslim clerks emplcyed in the Establishment Offices of the
R, ?)Aﬁ Railway was 86 and 124 on 1st April, 1840, and 1st April, 1942, respectively.

¢) No.

REPRESENTATION OF MusuiMs "IN BENGAL AND AssaMm RAmway ESTABLISHMENT
" OFFICES,

No. 362.—(a) Aocording to General Manager’s circular letter No, 185-E/18-PVI, dated
S5th July, 1941, 50 per cent. of vacancies in the Establishment Branches of the Bengal and
Assam Railway are to be reserved for members of all minority communities and not
exchusively for Muslims. The number of Muslims m&?}wd in these offices increased
from 112 on 5th July, 1941 to 172 on 31st December, 1942,

(b) Out of 106 vacancies, 49 went to Muslims,

NoN-APPOINTMENT OF PaNrl, MusLiMs A8 CLERKS IN CHERTAIN BENGAL AND
Assam Rarnway Loco. SmEDps.

No. 363.—(a) Yes, but the reference to (3eneral Mangger's wircular as quoted by thr
Hon'hle Member is not correct. . !
.. (b) On one occasion, when a_ Muslim approved candidate vefused to accept the post
and no other Muslim was available, a non-Muslim matriculate was utilized against a
tr.-mz»orary vacancy for a period of one month.

¢) The number of non-Muslims who were appointed during the period from 1941 to
Junuary, 1043, is four. As regards the second part, no representation was. received from

any Muslim candidate during thiv nerind,
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Info?‘matton promised in reply to part (@) of starred question No. 365, asked by
Mr. Muhammad Ahean on the 24th March, 1943.

?hncnm'mn MusLim aNp NoN-MusriM TALLY CLERKS ABSORBED IN HicHER PosTs
ON BENG}L AND AssaM RalLway.

(8) ¥es; Muslims were recrnited in excess of the quota reserved for direct rectuitment
in the category of Tally Clerks grade-Rs. 30—1—28, during the period from 1st April,
1038 to 31st December, 1042. Information for the period from April, 1836 to March,
1938, is not available. There is no pgrade of Rs. 30—3—45 on the Beng;]l and Assam
Hallwa.y The higher grades of Ra. and 30—3—45—5—60 are filled by promo-
tion, and communal quotas do not appl\- in promotion.

Information promised in reply to starred question No. 372, asked by Maufm
Muhdmmad Abdul Ghani on 24th Man'ch 1943.

MusLiM ELECTRICAL CHARGEMEN AND ELECTRICIANS ON CBRTAIN STATE RalLwavs:.

ia) & (b} A statement giving: the required information is laid oh the table of the House.

(c) The Rengal and Assam Railway contemplate recruiting 3. Electrical Chargemen
curing 1943-44.  As regards the second part, the answer is in the negative, although it is
understood that some reserve ponts have heen created on the Bengal and Assam Railway.

Statement showing the ﬂumbrr of Electric Chargemen and Electricians on the Bengal and Assam,
East Indian and Oudh and Tirkut Railways.

Railway. Rlectrical Chargemen. Rlectrlclans,
Total No. Total No. No. No of Toul No. Total No. No. No. of
il‘lee M glii DDD' ted viee Musli p%olmnull M“mmsd
nervice, uslima, ROT uslims, e
. : le o J the laut "3:‘13'4‘:.:
the, Iut three the last
,vmn. years. three
yura. yoars,
Bengal and Assam 74e 7 29 s 19¢ 4 4 ‘1
East Indian . . Bl 2 Nil Nil 13 - 2 Nil Nil
Outh and Tirhut . 1 Nil Nil Nil 30 [} Nil Nil
*Includes 10 temporary.
}lnelndu 1 temporary.
Includes 1 temporary.

Information promised in reply to unstarred question No. 65, asked by Mr, K. C.
Neogy on the 24th March, 1943.

SUPPLY OF WAGONS TO BENGAL AND BIHAR COLLIERIES FOR LOADING GOAL.

(a ) Total number of collieries in the Benga.l and Bihar cosalfields with dally bases

of 5 wagons and under . . 208
Total number of wagons and of priority
wagons allotted to the collieries referred teo

- in lrt (a).
January, 1943. February, 1943,
() Total number of wagons 4,857 5,796
(¢) Total number of priority wa.gonn enolud.mg
Provincial quota wagons . 4, 565 4,842

Information promised in reply to unstarred question No. 69, asked by Mr.
; Muhammad Azhar Ali on the 24th March, 1943

PromoTioN oF RELIEVING GUARDS OoN EAsT INDIAN Rainway Divisions

{a) The qualification for appointment as & relieving guard is his suitability to fill higher
transportation subordinate posts such ‘as assistant station mester, assistant vard master and
‘controller and higher posts.

(b} The reply to the first part is in the negative; the second part does not arise,
(c) None; the second part does not arise.
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Information promised in rteply to starred gquestion No. 394, asked by Mr.
Muhammad Nauman on behalf of Mr. Muhammad Ahsan on the 29th March,

1943. .
NOX-OPERATION OF SCHEME FOR TRAINING MusLiMs FOR Posts AND DRAFTSMEN,
ETC., oN BENGAL AND AssaM RarLway.

(a) Yes. ‘

(b) No. Apprentice Mechanics are given the necemssry training in mechanical drawing
and are eligible for appointment as Draftsmen (Mechanical). On the Civil Engineering side,
it has not been poesible to make any special arrangements for training Muslims for the post
wf Draftsmen due to the, present emergency.

‘c} There are two Muslim Assistant Draftsmen on the B, & A, Railway, who are
qualified as . Their request for transfer to outdoor duties could not be acceded

to due to the exigencies of service.
(d) Government regret they cannot undertake to give the names and qualifications of ‘he’
individuals referred to. ’

Information promised in reply to starred question No. 406, and parts (d) and
(9) of starred question No. 408. asked by Mr. Muhammad Nauman on 20th

March, 1943.

TRANSFER oF MusLim CLERKg 1N THE OFFICE OF SUPERINTENDENT, WATCH AND
: WaRD, BENGAL AND Assam RAILWAY.

No. j06.—One Muslim Number Taker who was an approved candidate for a clerical post
was employed temporarily in the office of the Superintendent W. & W. as a substitute clerk
on the scale 30—3—45—5—60 and was subsequently transferred (to make room for the
absorption of a senior clerk who had become surplus clsewhere) as a Btation clerk on the
_scn}a Il:{h 30—2—40 for n short time hefore permanent promotion to the grade of clerk on
" ecale Rs. 30—3—45—5—60. '

MaximuM AGe Limit For CLERICAL RECRUITMENT IN THE PosTs AND TELEGRAPHS
DEPARTMENT
No. }08.—(d) Muslims 22; Non-Muslims 134.
(g) Tn no other Department. Competitive examinations for promotion in the Posts and
Telegraphs Department are being abolished. :
. 3
Information promised in reply to parts (b) to (e) of unatarred question No. 77,
. and unstarred question No. 82 asked by Hajec Chowdhury Muhammad
Ismail Khan on the 29th March, 1943, ‘ '
TiME ALLOWED For TNspEcTION OF STATION AccounTts oN East INDiaN Ramway.,
gv; 17—15) Vs '
¢) The time allowed for inspeotion is fixed in relation to the number of transacti
miscellaneous work, such as handling charges, eto. o ions and to
(d) The time allowed for the inspection of stations referred to, is as given below :—

Fyzabad . . . . 14 days  Bulandshahr .7
Shahjahanpur . . . .12 ’:s Khurja Oity . . . . 7d?,y.

or . . . .. 18 ., Khurje Junction . . Y
fRoorkee - . . . . . 8, Amroba .. . . . . B .
Najibabad . . . . .7, Hardwar . . . . .12,
‘Nagina . Gurhrnmukhtesar

.. . . .4 . . . 4
The figures of monthly trafic and monthly earnings are not readily available and
m"m(; onamﬂa. heA;Jndertahanh . ﬁ;ﬂl;hder preaunugycondiﬁim. e i and their
¢) Yes, Gaya, Aligarh an i. 'As regards the third part, time spent travelling to the
Place of inspection it a necessary concomitant of inspection work. d

CrANNEL For PromoTioN Af INsPECTOR, TRANSPORTATION (ROLLING STOCK).

No. §2.—(a) No; promotion to i i
) L X f posts of Inspector Transportation (Rolling Btock) are
;“f“dtief;zmb_!:ut Indian Railway Train Examiners (Frsde T, and grade I Train Exsminers
Fto secure “;rgne:tig‘:;mﬁ:u?lg g_udh and Rohilkhund Train Examiners grade ‘A’ have first
Promotion to posts of Inep ed:r.lm Railway Train Examiner grade 1 to become eligible for
) to ttll:ltThe is;mm-it; of grade I Train Examincrs 3% determined from the date of promotion

(c) There is no old Oudb and Rohilkhund Trai iner ' i

: e AR e A i Examiner® grade 1. and therc iz 1o
spectﬂ t:‘:"h"B‘““af"“m, againgt old Oudh and Rohilkhund Train Examiners grade ':&‘ “wit.h
Ngzre T!?r semm_‘lty when they secure promotion of East Indian Railway Train Examiners
g 1. e reply to the second part is in the negative.
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Information promised in reply to unstarred question No. 84, asked by Mr.
Muhammad Azhar Ali on the 29th March, 1943,
STAFF ApPO'NTEP AS TrRANSPORTATION INspEcToRs 1N Morapasap Division.
(a) Experienve. is a desideratum and no person is promoted as an’ Inspector unless he is
- .pable of performing the duties connected with the post. .
. \b) The reply to the first part is in the negative. As vegurds the second part, informa-
tion is mot readily available and its collection caunot he undertaken under present conditions.

Informationt promised in reply to a supplemeniary question to starred questiom
No. 456, asked by Mr. K. C. Neogy on the 31st March, 1943.
ProrAGANDA ProGRAMME oF THE NatioNar War Frowt.

* * » » »
Information promixed in reply to starred quegtion No. 457, asked by Mr.
K. C. Neogy on the 31at March, 1943.

MACHINE-GUNKING ON A MOB FROM AIR NEAR RANAGHAT 1IN BENGAL. -

(a) Yes. ¥

(b) The Chief Minister of Bengal is referring to the same incident as that mentioned by
thp Deputy Commander-in-Chief in his reply to question No. 66 in the Council of State on
the 25th of Beptember, 1942, The facts are that the pilot of an aircraft saw a crowd on the
railway line near Ranaghat about 16 miles south of Krishnagar. The aircraft dived five
times over the crowd in order to ascertain whether or not they were saboteurs. As it was
not possible to make this certain and as the crowd did not disperse the Pilot fired 16 rounds
over their heads with no intention of causing casualties. No bombs were dropped and there
were no casualties. The occurrence took place on the 21st of August, 1842 and a report of
the incident was received by the Bengal Government on the 22nd August. The discrepancies
in the Chief Minister's statement may be due to a misunderstanding of the material laid
before him.

(c) The. anawer to the first part is in the affiumative, and liaison was maintained through
a civil liaison officer of the Bengal Government attached to Military Headquarters in Calcutta.
Air Forer patrols acted in accordance with instructions received from those headquarters.

{(d) Orders to Pilota were issued by the Defence Service authorities in accordance with
instructions relating to the use of regular forces in aid of the civil power. Pilots were
told to fire on persons who, so far ns they could judge. were committing acts of sabotage or
looting, and aircraft sortics were emploved to reconnoitre and patrol lines of communication
not otherwise adequately protected. S8trict orders were given that no bombs were to be
dropped and cannon were not to be fired. Restrictions were also placed on the number of
machine gnne which conld be used by multi-machine gnn fighters.

DEATH OF MR. NAOROJI DUMASIA.

The Honourable Sir Sultan Ahmed (Leader of the House): Sir. it is with
grent regret that T have to refer to the death of our friend Mr. Naoroji Dumasin,
who was a Mewnber of this Assembly when he died on the 92nd’ of
June last. Mr. Dumasia was an  elected Member of this House
from the 29th November, 1923, to the 21st January, 1926, and again from the
21st August, 1980, till the end of the fourth Assembly some time in 1984. Mr.
Dumasia died at the age of 78 after a prolonged illness which became serious in
the first week of last June. He was one of the oldest journalists in the Bombay
Presidency and had a career extending about 50 vears during which he was asso-
ciated with Indian statesmen and lenders of political thought in different parts
of the country.. He was the oldest member of the editorial staff of the Times
of India. He wns n member of the Bombay Munieipal Corporation for 10 vears
and for some time of the Bombay Improvement Trust and also of the first
Bombay Legislative Couneil created under the Montford Reforme. Later on,
he came to this House. In this Assembly, in recent times, becnuse of his
illness, he did not speak very often, but whenever he did he spulte with the
courage of his convictions. Sir. we deeply mourn his loss and heg of vou to
ecnvey to his familv our deepest sympathies in their bereavement.

Nawabzada Muhammad Liaquat All Khan (Rohilkund and Kumaon Divi-
nsions: Muhammadan Rural): Mr. President, T join the Honourable the Leader of
the House on behalf of my Parly in mourning the loss of one of our veteran
colleagues. As the Honourable the Ieader of the House has stated, he had
been in public life for a verv long time. He started his career long befora

12 Noox.

2 +Not included in these Debates. but a copy has been placed in the Library of the House.—
d. of D.
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some of us were even born and he rendered useful services in the sP_heres of life
in which he was enguged. I request you to convey the sympathies and the
condolences of our Parly to the members of the family of Mr. Dumasia.

Dr. P. N. Banerjea (Culcutts Suburbs: Non-Mpbammadan Urban): Sir, I
associate myself and my Party with the expression of sorrow which has been
uttered by the Honourable the Leader of the House at the death of Mr. Dumasia.
He wase a public wan for  long time and rendered useful service to the country
in a variety of ways. 1 also desire that we should send our condolences to the
bercaved farnily.

Sir Henry Richardson (Nominated Non-Official): Sir, Mr. Dumusia was liked
and respected by all Members of this House and we in this Group much regret
the passing of this very loval and friendly colleague. We join most sincerely
in the sentiments which have been expressed.

Mr. Hooseinbhoy A. Lalljpe (Bowbay Central Division: Muhammadan
Laval): Sir, 1 rise to join in the tribute that has been puid to Mr. Naoroji
Duroasie who was & Member of ouwr Party. 1t is painful duty for me that we
should have to perform once again this painful duty so far as my Party is con-
cerned. He is the second veteran of our Party whom we have lost. After

hé tripute that has been puid by the Leader of the House I have very little to
add except to suy that 1 come from the same city from which he came here
and in cur eity we cun never forget the name of Mr. Dumasia as one of the
oldest journalists, and a publie citizen in the public life of Bombay. As a mem-
ber of the Municipal Corporation, he did all he could for the welfare of the
people and T wmust suy that his activities in that capacity never showed any bias
of sny communal type whatsoever. That is a great trait for which we 1nust
certainly admire a person specially who has done so much service » 1d speciallv
more in these times.

With regard to this Assembly, us the Leader of the House has pointed out,
he served this Assembly on three occasions, but I can tell you, Siv, that as a
tuember of our Party we have lost in him a Member who was very free and frank
in cur deliberations und in this House. We seldom have people who apeak out
their minds withowt nny reservetion and freely and frankly. His loss has been
a tr.;r'ea'u:'dloss to us and I beg of you to convey our tribute to the fmmuily of the

eeeared, . !

Mr. President (The Honourable Sir Abdur Rahim): 1 share the sorrow that
s beei expressed by the Leader of the House and by the other speakers and
1 assocte myself w.i_th the tribute that has been paid to the meinory of the
fdecensed, Mr. Naoroji Dumasia, who, as the Leader of the House has pointerl
out, had rendered for a long time valuable services as a journalist. T shall
ferwara the condolence of the Assembly to the bereaved members of the family
of the deceased. . ' ' ’

i

t MOTIONS FOR ADJOURNMENT.

REFUSAL OF THE GOVERNEMENT OF INDIA TO FORWARD MAHATMA GANpHI'S LETTER
10 MR. M. A. JINNAR. '

Mr. President (The Honourable Sir Abdur Rahim): 1 have received notice
of n wotion for ndjournment of the House from Sardar Sant Sipgh. The Hon-
ourable Member wishes to discuss a definite matter of urgent public importance,
inuncly . refusal of Government of India to forward the letter of Mahatma Gandhi
Eo M:. Muhammad Ali Jinnah, M.L.A., President of the Muslim League in May
nst, .
| “1 want to know the facts from Government about the refusal to forward the
otter, .

The Honourable 8ir Reginald Maxwell (Home Member): Sir, the Government
of lnd_m made the public know ‘the fact that they had refused to forward this
e ter in a Commniunique of the 27th May last where they said that the refusal
was in a.ccordance with their known policy in regard to correspondence or inter-
views with Mr. Gandhi." A similar case arose at the last Session when it was
soiight to move the adjournment of the House on the ground of refusel of Gov-
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[Sir Reginuld Maxwell.]
ernment to allow the Bombay Conference Delegation to interview Mr. Gandhi,
where 1 also pointed out that this policy had been in existence for a consider-
able time and that there was nothing new in it. On that, Sir, you held that
this was not & new or an urgent matter coming within the meaning of the rules.
I submit, Sir, that this case is exactly of the same kind and there iz no ques-
tion of policy to discuss. '

Sardar 8ant Singh (West Punjab : Sikh) My submission in this respect is this.

Mr. President (The Honourable Sir Abdur Rahim): How do vou distinguish
the e two cases?

Sardar Sant 8ingh: This is not n question which relates to they policy of the
Government which they had enunciated before as it is argued by my Hcnourable
friend the Home Member. The position is that the Government of India are
committed to the policy of bringing about an agreement between the various
cominunities in this country, and here was a chunce ofvbringing about that agree-
ment. They stood deliberately in the way and thus flouted their own declared
cpinion. Therefore the Government of India require to be censured on this point.

Mr. President (The Honourable Sir Abdur Rahim): As the Honéurable the
Homnz Member pointed out, that policy iz nothing new.

Sardar Sant Bingh: I am saxing that this is n new point, namely, the non-
forwarding of the letter to Mr. Jinnah which was intended for the purpose of
bringing Mahatiwa Gandhi and Mr. Jinnah together and to bring about an agree-
.ment betwen the two major commmunities in this country. For this act the
ffovermmnent of India require to be eensured.

Mr. President (The Honournble Sir Abdur Rahim): T hold that thix motion
is not 1 order. The policy reluting to communieation between Mr, Gandhi and
the outside public is nothing new. It was in existence, I believe, during the
last Session ulso when a similar motion was ruled out of order. 1 hald that this
motion is not i order.

RrFusan oF PerMission To Mg, W. Priruips to $EE Mamarma GaNpHI. )
Mr. President (The Honournble Sir Abdur Kahim): The next motion is alseo
in the nome of Sardur Sunt Singh. This has been disullowed by the Governor
General on the ground that the motion cannot be moved without detriment to
~the public interest. T ought to mention to the House that the motion relates
to the refusal of the Government of India to grant permission to Mr. W. Phillips,

the personal representative of Mr. Roosevelt, President of the United States of
America, to see Mahutina Gandhi,

Depriving CERTAIN LOCAL, GOVERNMENTS OF THEIR POWER TO coNTROL FOODSTUFFS
. WITHIN THEIR RESPECTIVE JURISDICTIONS,

Mr, President (The Honouruble Sir Abdur Rahim): The next motion is in
the nume of Mr. Abdur Rasheed Choudhury. He wishes to move:

“That the House do adjourn to discuss a matter of urfgent public importance, namely,
the action of the Government of India in issuing Notification No. 5-DC(28)43, dated New
Delhi, the 18th Muy, 1943, under the Defence of India Act, 18938 (XXXV of 1838), amending
proviso to sub-rule (2) of Rule 81 of the Defence of India Rules and thereby depriving the
Governments of Bengal. Assam, Bihar and Orissa of their power to control foodstuffs within
their respective jurisdictions and making null and void all orders passed by the said Govern
ments up to 18th May, 1943, in this connection and thr‘rebir forcing up prices of foodstuffs in
the Provinces of Assam, Bihar, Oriesn, specially of rice beyond the capacity of purchasing
powar of the population of these Provinces.” .

Is there any objection to this motion being moved?

The Honourable Sir Muhammad Azizul Huque (Food Member): Sir, the
whol+ question including this will be the subject-matter of debate in this
House in connection with the motion which T have tabled. Sir, I feel that a
question like this cannot be discussed in isolation from all other factors that are
in operation and the conclusions which he has drawn are not also correct.

Mr. Pretident (The Honournble Sir Abdur Rahim): That is on the merite.

The Honourablue Sir Muhammad Azizul Hugue: Yes. In view of the fact
that another motion which has been tabled has not yet been direussed, this
motion will not be in order.
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Mr. President (The Honourable Sir Abdur Rshim): What is that motion?

The Honourable Sir Muhammad Azisul Huque: To discuss the food situa-
tion, including the discussion of the subject which has been taken up in this
adjournment motion. _

Mr. President (The Honourable Sir Abdur Rahim):
spocitic question. . ) )

The Homourable Sir Muhammad Asizul Huque: Thut specific question also
will come within the scope of the Resolution which 1 have tabled.

This is

Mr. Abdur Rasheed Ohondhury (Assam: Muhamwmadan): -No, Bir.
yuite s separate thing. It is a specific question. This motion has been tabled

in order to discuss this matter which is of urgent public importance, namely,
the unction of the Government of Indin in issuing the notification under the
Defence of Indin Act. X

Mr. President (The Honourable Sir Abdur Rahim): Is there amy objection
¢ leave being granted?

The Honourable Sir Muhammad Azizul Huque: I object.

Mr. President (The Honourable Sir Abdur Rahim): As objection has been
taken, will those Honourable Members who are for leave being granted rise in
their places?

This motion raises a

(Less than 25 Honourable Membérs stood up.)
Mr. President (The Honourable Sir Abdur Rahim): Less than 25 Members
have stoed up and so, leave is refused. ' '

TaiLvre oF THE GOVERNOR GENERAL'S ('QUNCIT. TO PROTEST AGAINST LEGIRLATION
BY ORDINANCES,

Mr. President (The Honourable Sir Abdur Rahim): «The next motion is in
the name of Mr. Amarendra Nath Chattopadhyayn. He wants to discusg a
definite matter of urgent public importance, wiz., that the Governor General's
Council failed to protest against the practice of jssuing laws through ordinances
bv the Governor General on his own individual reaponsibility without consulting
either the Governor General's Council at a meeting or the Legislative Assembly
nud thereby lowering the dignity of both. I think this is too general and
vague and so it cannot be allowed. '

Dremiving ¢cERTAIN Locat (GOVERNMENTS OF THEmR DPOWER T0 coNTRol Foop-
STUFFS WITHIN THEIR RESPECTIVE JURISDICTIONS,

Mr. President (The Honourable Sir Abdur Rahim): No. 12 of which notice
hus been given by Maulvi Abdul Ghani is the same as that of Mr. Abdur
tusheed Choudhury, and is therefore barred.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, I
am referring particularly to Bihar and Orissa.

Mr. President (The Honourable Sir Abdur Rahim): That does not make

any difference; the question raised is the same.

MALADMINTISTRATION 1IN DISTRIBUTION oF WHEAT.

Mr. President (The Honourable Sir Abdur Rahim): The next motion is in
the name of Sir Zia Uddin Ahmad who wants to discuss the maladministration
ir. distribution of wheat leading to miscries of the people in spite of the presence
of sufficient stock of wheat in the country.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural):  Sir, T do not want to move it because this is also covered by
thn previous ‘motion.

FAILURE To BRING Iv CIRCUTATION SUFFICIENT NUMBER oF Swmarr. Corns.
Mr. President (The Honourable Sir Abdur Rahim): The next motion is in
the name of the same Honourable Member who wants to raise the question
of the failure of Government. in bringing in cireulation sufficient number of
small coins leading to the rise in prices of small coins.
no*‘:o:"“"k .this question was debated at the last Session on Mr. Rajoria's
1 1 .
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Dr. P. N. Banerjea (Calcutta Suburbs: - Non-Mubammadan Urban): It
was not about hoarding but only sbout the scareity of coins. )

The Honourable Sir Jeremy Raisman (Finunce Member): The motion, Sir,
is substantially the same as was debated in the last Session. The only change
in the situation is that it has improved in various parts of the country and that
the output of coins has also greatly increased. o

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisious: Mubham-
madan Rural): Sir, the Finance Member promiscd in the lusi Session thot he
would be minting small coins in large numbers and the trouble would be at
an end. But the trouble is now all the greater and for a puper rupee note
you only get 18 or 14 annas so that its purchasing power is less than one rupeo
in small coin. That is why we want to discuss it here.

Mr. President (The Honourable Sir Abdur Rahim): I think this motion is
not in order us it ruises practically the sume question that was debated in the
last Session on the motion of Mr. Bajoria, ®

.

FAILURE T0 PUT INTO OPERATION THE RECIPROCITY ACT AGAINST THR ('0LONIAL
AFRICANS RESIDING TN INDJA.

M. President (The Honourable Sir Abdur Rahim): The next motion stands
ir the name of Mr. Deshmukh who wishes to discuss the failure of Govermment
t» put into operation the Reciprocity Act against the colonial Africans resid-
ing in India at present after the passing of what is known as the Pegging Act
by the Union Government of South Africa.

1 understand a day hus been nllotted for the discussion of this matter?

The Honourable Dr. N. B. Khare (Member for Indians Overscas): Sir, 1
sin wmoving today for leave to introduce a Bill to smend the Reciprocity Act
sud also to discuss the situation arising out of the Pegging Act,

The Honourable Sir Sultan Ahmed (Leader of the House): Sir, as the
matter is exceedingly important and we know that Members of this House
und the public outside are very anxious to know the position, Gpvernment are
prepared to give a day for the discussion of this vitally lmportant question. °

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, in
the circumstances 1 withdraw the motion,

Mr. President (The Honourable Sir Abdur Rahim): The next motion is
the same as the previous one.

YaiLvrg To suppLy FirsT-Amn FQuipMENT, MEDICINES, ETC. ON THE MAIL TRAIN
WHICH COLLIDED WITH (GOODS CARRIAGES AT "BORGAON NEAR AKOLA,

Mr. President (The Honourable Sir Abdur Rehim): Then by another
mction Mr. Deshmukh wishes to raise the question of the failure of Govern-
ment to supply materials necessary for first medical aid, medicines, stretchers,

- ete., and equipment such as electric torches, etc., on the mail train. which
recently ocollided with goods carriages at Borgdon near Akola which resulted in
greater loss of life and limb and property than it otherwise would have been
if the train had been equipped as mentioned. i

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Sir, T do not appear to have received notice of this motion
although T am aware of its existence,

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): 1 sent
a notice on the same day ag I sent it to the President.

Mr. President (The Honourable Sir Abdur Rahim): If he has not received
the notice it cannot be moved. '

The Honourable Sir Edward Benthall: But I do not necessarily wish to
stand on that as it may have gone astray. I would say, however, that this
matter of the accident at Borgaon is under investigation by the Chief Inspector
of Railways under the Posts and Air Department; and in the circumstances
if this adjournment motion were moved T should not he able to make a com-
prehensive statement until that report is received. 1 would also point out
that there was first-aid equipment on the train and also full medical relief
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equipment on the train, and in the circumstances I would suggest that my
Honowrable friend should withdraw the motion. - .

Mr. Govind V. Deshmukh: The matter under_inquiry relates to the respon-
sibility for the aceident; the motion relates not to that but to the absence of
first-aid equipment on the train.

Mr. President (The Honourable Sir Abdur Rahim): Will not all these
matters thdt are mentioned in the motion be gone into at the inquiry?

Mr. Govind V. Deshmukh: No, Sir; that is intended to trace the culprits
who by negligence or otherwise caused this accident, and will not relate to
things which I seek to discuss by this motion, i.e., inadequucy of medical aid.

The Honourable Sir Edward Benthall: T would merely say that if the
adjournment motion were moved I should not hé able to. make a much longer
speeeh than 1 have already made,

. Mr. President (The Honouruble Sir Abdur Rahim)! Ts there anv objection
to leave being granted? - , :

The Honourable Sir Edward Benthall: Sir, T have no objection but I would
again appeal to my Honourable friend to withdraw the motion because I ,do
not think it will serve s very useful purpose. - '

Mr. President (The Honourable Sir Abdur Rahim): The motion will be
fnk?n up at 4 o’clock, but according to the eonvention of this House, if the
business on the agenda isx finished earlier than 4 o'clock, the motion will be
taken up as soon as that business ends.

H. E. THE GOVERNOR GENERAL'S ASSENT TO BILILS.

Secretary of the Legislative Assembly: Sir, information bas been received
that the following Bills which were passed by both Chambers of the Indian
Legislature during the Budget Session, 1948, have been assented to by His
Excellency the Governor Generil under the provision of sub-section (1) of sec-
tion 68 of the Government of Indin Act, as continued by section 317 of the
Government of, India Act, 1985:

The Motor Vehicles (Amendment) Act, 1943. .

. The Government Savings Banks (Amendment) Act, 1943,

The Indinn Railways (Amendment) Act, 1943, :

The Aligarh Muslim University (Amendment) Act, 1948,

The Code of Civil Procedure (Amendinent] Act, 1943,

The Tndian Penal Code (Amendment) Act, 19438,

The Coffee Market Expansion (Amendment) Act, 1043. '
The Tndian Finance Act, 1048,

9. The Reciprocity Act, 1948,

10. The Tobacco (Excise Duty) Act, 1948,

11. The Vegetable Product (Excise Dutv) Act, 1943.

12. The Indian Tea Control (Amendment) Act, 1948,

13. The Delhi Muslim Wnkfs Act. 1948.

14. The Indian Army and Air Force (Military Prisons and Detention
RBarrncks) Act, 1048, .

15. The Trade Marke (Amendment) Act, ‘]943.

]94‘1‘6. The Muslim Personal Law (Shariat) Applieation (Amendment) Act.

DIAB O A N

AMENDMENT TO THE INSURANCE RULES.
The Honourable Sir Muhammad Asizul Huqgue (Commerce Member): Sir,
T ]a_\g on the table a copy of a further amendment to the Tnsurance Rules, 1939,
published under the Department of Commerce Notifieation No. 597-1(1)/43,
dated the 3rd April, 1043,

Department of Commerce, Natification. New Delhi. the Srd April, 1048
No. 597-1 (1V/43. (Inaurance).—In exercise of the powers conferred hy sub-zections (1)
and (2) of section 114 of the Insurance Act, 1938 (IV' of 103R), the Central Government ia
vlraged to direct that the following further amendment rhall be made in the Tnsurance
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Rules, 1939, the same having been previously published as required by sub-section (1) of
the said section, namely :— . ) :
* To sub-rule (1) of rule 15 of the said Rules, the following proviso shall be added,
‘namely :(—

“Provided that an'election for the holding of which the latest date otherwise permissible

under this sub-rule is & date in the year 1943 may be postponed to a date not later than
the 3lst December, 1844,

S. R. ZAMAN, Joint Secy.

AMENDMENTS TO CERTAINI MOTOR VEHICLES RULES.

8ir Gurunath Bewoor (Secretary, Posts and Air Depurtment); Sir, I lay on
the table o copy each of:

(i) Notification No. A-8-54/43, dated the 5th May, 1948 issued by the Chief
Commissioner of Coorg, under the Motor Vehicles Act, 1939. .

(ii) Notification No, F-12(8)£4B—Ganeral, dated the 81st March, 1948, issued
by the Chief Commissioner of Delhi, under the Motor Vehicles Act, 1989; and

(iii) Notification No. 12(8)/48-General, dated the 5th” July, 1948, issued by
the Chief Commissioner of Delhi, under the Motor Vehicles Act, 1989.

The Chie} Commissioner of Coorg, Notification, dated Mercara. the 5th May, 1943.

No. 4.-3-54/}3.—In exercise of the powers conferred by scction 68 of the Motor Vehicles
Act, 16830 (IV of 1938), and the notification of the Government of India, Department of
Commuunications No, R..60, dated the 28th June 1939, the Chief Commissioner is pleased
te make the following amendments to the Coorg Mofor Vehicles Rules, 1840, isswed witlr
his notitication No. R. F.-43/121-39, dated the 26th March, 1840 :—

Amendment, .

After rule 53(b) add the following :—

53(c). The fee for the countersignature of a permit and for its renewal shall be—

(i) for the countersignature of a permit— .

(a) for the lst year of validity . . . . . . . . .18
(b) for every subsequent ycar . . . . . . . . . 8
(ii) for the renewal of permit for every year of validity. . . 8

K. CHENGAPPA, Chief Commissioner,

—

Office of the Chief Commissioner, Delki; Notification, Delhi, the 31at March, 1943.

No. F.-12(8)48-General.—In cxercise of the power conferred by clause (f) in sub-sectionr
{2) of section of the Motor Vehicles Act, 1939, read with the notification of the Govern-
ment of India in the Department of Communications No. R.-60, dated the 28th Juns, 1938,
the Chief Commiesioner is pleased to make the following rule, . the same baving  been
f;:;ious]y published with his Notification No. F.-12(8)/43-General, dated the 26th January,

RuLas, ~ .

If any person who on the 3rd day of Se&)tember, 1938, held a licence to drive a motor
vehicle issued under the Indian Motor Vchicles Act, 1814, or under section 7 of the Motor
Vehicles Act, 1839, and has subsequently been employegl on military service outside India
applivs at any time not later than six months after his release from military service for
the renewal of the driving licence held by him under the Motor Vehicles Act, 1939, or for
@ new licence under that Act, he shall be exempt from liability to any fee therefor in
excess of three rupees and shall also be cxempt from any fee on account of any test of his
competance to_ drive, . .

e foregoing rule shall continue in force umtil the expiry of twelve months after the
end of the present war and shall then cease to have effect.
Delhi, the 5th July, 1943.

No. F.-12(8)] §3-General.—The Chief Commissioner is pleased to direct that the following
modificutions be made in the rule promulgated with his notification No. F.-12(8)/43-General,
dated the 31st March, 1943, being a rule made in exercise of the power conferred by clause
(/) in sub-section (2) of section 21 of the Motor Vehicles Act, 1839, read with the otifica-
tion of the Government of India in the Department of Communications No. R.-60, dated
the 28th June 1930, . . .

I. For the words “‘not later than six months™ in the sixth and seventh lines of the rule
the words ‘“‘not later than one year’ shall be substituted. ' .

II. For the words ‘“‘twelve months in the second paragraph of the rule the words “two

years” shall be substituted. A. V. ASKWITH, Chief Commissioner, Delhi.

THE WAR INJURIES (COMPENSATION INSURANCE) BILL.
PRESENTATION oF THE REPORT OF THE SELECT COMMITTEE.
The Honourable Dr. B. R. Ambedkar (Labour Member): 8ir. I present the
Report of the Select Connuittee on the Bill to impose on employers a liability
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to pay compensdtion to workmen sustaining war injuries and to provide for the
insurunce of emplovers aguinst such liability.

THE DELHI UNIVERSITY (AMENDMENT) BILL. )
PRESENTATION oF THE REPORT OF THE SELECT COMMITTEE.

Mr. J. D. Tyson (Secretury, Department-of Education, Health and Lands):

_Birs | present the Report of the Select Committee on the Bill further to amend

the Delhi University "Act, 1922, '

THE INDIAN BOILERS (AMENDMENT) BILL.
The Honourable Dr. B. B. Ambedkar (Labour Member): Sir, T move for
leave to introduce n Bill further to ninend the Indian Boilers A«t, 1923,
Mr. President (The Honourable Sir Abdur Rahim): The question is:
*‘That leave be granted to introduce a Bill further to amend the Indian Boilers Act,

1923
The motion was adopted.
The Honourable Dr. B. R. Ambedkar: Sir, [ introduce the Rill.

THE PUBLIC DEB:I‘ (CENTRAL GOVERNMENT) BILIL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, 1 move for
leave to introduce a Bill to consolidate and amend the law relating to Govern-
ment Securities issued by the Central Government and to the management hy
the Reserve Bank oi India of the Public Debt of the C'entral Government.

Mr. President (The Hounourable Sir Abdur Rahim): The question is:

*That leave be granted to introduce a Bill to consolidate and amend the law relating
to Government Securities issued the Central Government and to the management by the
Reserve Bank of India of the Public Debt of the Central Government.’’

The motion was adopted.
The Honourable Sir Jeremy Raisman: Sir, I introduce the Bill.

THE MINES MATERNITY BENEFIT_(AMENDMENT’) BILL.
The Honourable Dr. B.' R. Ambedkar (Labour Member): Sir, I move for
leave to introducé a Bill to amend the Mines Maternity Benefit Act, 1941.

Mr. President (The Homnourable Sir Abdur Rahim): The question is:
i"i'[:hnt leave be granted to introduce a Bill to amend the Mines Maternity Benefit Act,

-

The motion was adopted.
The Honourable Dr. B. R. Ambedkar: Sir, I introduce the Bill.

THE MOTOR VEHICLES (DRIVERS) AMEXDMENT BILI..

The E_:onou.nble Dr. B. R. Ambedkar (Labour Meiuber): Sir, I move for
llga‘;vge to introduce a Bill to amend the Motor Vehicles (Drivers) Ordinance,
Mr. President (The Honourable Sir Abdur Ruhim): The question is:

“That leave be granted to introduce & Bill to amend the Motor Vehicles [Drivers)
Ordinance 1942," ¢

The motion was adopted.

The Honourable Dr. B. R. Ambedkar: Sir, T introduce the Bill.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILI..
The Honourable Sir Asoka Kumar Roy (Law Member): Sir, I move for leave
to introduce a Bill further to amend the Code of Crimninal Procedure, 1898.

?}:‘ Pregident (The Honouruble Sir Abdur Ruhim): The question is:
l’rocedu.;?e ,]Piaavgn& be granted to introduce a Bill further to amend the Code of Criminal
Th

¢ motion was adopted.
The Homourable Sir Asoka Kumar Roy: Sir, T introduce the Bill.

THE AGRICULTURAL PRODUCE (GRADING AND MARKING)
AMENDMENT BILI..
&i Mr. J D. Tyson. (Secretary, Department of Education, Health and Lands):
ir, T move for leave to introduce a Bill further to wmend the Agricultural
Produce (Grading and Marking) Act, 1937. '
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Mr. Pregident (The Honourable Sir Abdur Rahim):, The question is:

*‘That leave he granted o introduce a Bill further to amend the Agricultural Produce
{Grading and Marking) Act, 1937.” '

The motion was adopfed. .

s Mr, J. D. Tyson: Nir, I introduce the Bill,

THE INDIAN ARMY AND INDIAN AIR FORCE (AMENDMENT) BILL.
: Mr. C. M, Trivedi (Secretary, War Departruent): Sir, 1 move for leave to
introduce a Bill further to amend the Indian Army Act, 1911, and the Indian
Alr Force Act, 1932,
Mr, President (The Honouruble Sir Abdur Rahim): The' question is:
“I'bat leave Le granted to introduce a Bill further to amend the Indian Army Act, 1811,
and the Indian Air Force Act, 1832." N
The motion was adopted.
- Mr, C. M, Trivedi: Sir, I introduce the Bill.

THE RECIPROCITY (AMENDMENT) BILL.

The Honourable Dr. N. B. Khare (Member for Indians Oyerseas). Sir, T
monve for leave to introduce a Bill to amend the Reciprocity Act, 1943.

Mr. Govind V. Deshmukh (Nugpur Division: Non-Muhammadan): Or a
paiit of information, may I know whether a motion for the considerution of this
3l will be made in this Session?

The Honourable Dr. N. B. Khare: Yes, Sir.

Mi. President (The Honourable ‘Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to amend the Reciprocity Act, 1943.”

The wmotion was adopted. '

The Honourable Dr. N. B. Khare: Sir, T introduce the Bill.

THE CRIMINAL PROCEDURE AMENDMENT BILL.

The Honourable Sir Asoka Kumar Roy (Law Member): Sir, 1 mov.:

“That the Bill b0 make certain provision for appeals' in criminal cases tried by a High
Court exercising original criminal jurisdiction be referred to a Select Committee consisting
of Mr. Lalchund Navalrai, Sir Syed Raza Ali, Sir Muhummad Yamin Khan, Rao
Bahadur N. Siva Raj, 8ir George Spence, Mr. P. J. Griffiths, Bardar Sant Singh and the
Mover and that the number of members whose presence shall be necessary to constitute a
mecting of the Committee shall be five." .

Sir, 1 believe this motion will be entirelv uncontroversinl.  Honourable
Members will rocolleet that the Bill was cireulated on a motion moved by the
Homournble the Law  Member on the 16th of February last. Phe opinions
received disclose unanimous approvai of the principle of the Bill. [ need not
at this stuge refer to the various points of detail which have heen raized, but if
the House will secept my miotion, 1 have no doubt they will he earefully consi-
dered by the SBelect Committee. I do not think that on this motion 1 should
take up-the time of the House any further. Sir, T move.

Mr. President (The Honourable Sir Abdur Rushim): Motion moved.

“*That the Bill to make certain provision for appeals in criminal cases tried by & High
Court exercising original criminal jurisdiction be referred to a Select Commitlee cousisting
of Mr. Lalchand Navalrai, Sir Syed Raza Ali, Sir Muhammad Yamin Khan, Rao Bahadur
N. Siva Raj, Sir George Spence, Mr. P. J. Griffiths, Sardar Sant Singh and the Mover and
that the number of members whose presence shall be necessary to constitute a mceting of
the Commitiee shall be five.” . o

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): 4 will not iake up
much time of the House. T must say that this amendment is very much over-
due. 1 will explain in u few words what this Bill uims at. At present, there
is no right for a person convicted by n High Court under the original jurisdietion
to appeal to anyone.

Originally, when British rule caine into foree, there were Courts called King's-
Courts and nalso Company's Courts. Then the Kiug’s Courts came o bo called
Supreme Courts and the Compnny’s Courts remained as such. At that time
there was no appeal ullowed against the decisions given by the High Court.
Bubsequently when the Charter was 1bade, then, too, the Charter provided no
appeal, especially with regard to the three High Courts—the High Court of
Calewtta, the High Court of Madras and the High Court of Bombuy.
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It will be seen thai subsequently the Criminal Procedure Code_ provided for
appeals in the Provinces, but not by these three High Courts which remained
exclusive for deciding in uny way they liked without there being any opportun-,
ity of their decision being contested. Therefore, Sir, from time to cime, there
has been a complaint that the High Courts should not be allowed to-leave those:
decisions unredressed by a higher Court. It is very necessary that when there
is a decision given by uny Court there ought to be an a_pp_eal. '_I‘hatﬂ gives confi-
dence to the people. Now it may be said that because it is a High Court, there-
fore there should be no remedy to the people for going to any Appéllate court.
This would be erroneous. because Judges are not infallible. '

T am very glad that Government have now awakened to the necessity of this
amendment. I give credit to Sir Sultan Ahmed who first introduced tbis Bill
when he was Law Member. Now that he has the Honourable 8ir Asoka Kumar
Roy with him, I feel sure that a very satisfactory Bill will come out of the
Belect Committee.

Of course, there are provisions in the contemplated Bill which require to be:
amended and considered. They have also been very briefly described in the
opinions that are now before the House, und certain opinions are such that they
will carry weight, and T hope they will be given full consideration.

As we are considering the prineiple of the Bill, I submit that it is necessary
to refer to certain points. To begin with, Sir section 411A allows the appeal.
With that we are all agreed. When we come to 411A(b) then I think that some
change is required and the Select Conimittee should consider it. Now the ap-
peal is being given, but T think the work is being done half-heartedly in spite of
the - procednre that is bheing adopted.

‘The procedure is this. At present appeals are allowed by the Bill. For
instance, in Karachi, appeals are permitted from the High Court, decision while
the High Court sits as a Sessions Court. But that appeal goes to it on & point
of law. The demand of the public is that appeunls should not only be allowed
on a question of law but also on a question of fact. In that respect I find a pro-
vision here, but it is half-hearted. T think the Honourable Members responsible
for this should tnke courage in both their hands and say that there will be
appeals alsn on the question of fact and let not it bc hedged, or restricted or
barricaded ‘in such a way us to make it anything but as good as it would be
otherwise,

Tn pura. (b) they say that ‘‘with the leave of the Appellate Court, or upon
the certifiente of the judge or judges who tried the case that it is a fit cusc for
appeal, against the conviction on any ground of appeal which involves a matter
of fact enly, or a matter of mixed law and fact, or any other ground which ap-
pears to the appellate Court to be a sufficient ground of appeal’” then the appeal
on facts will be heard. With regard to that, my submission is this. To say,
first of ell, that a Judge who has decided the case should give a certificate ap-
pears to me to be not a good and salutary provision. How would the Judge
who decides the case like his judgment to be set aside? Virtually in most cases
we sholl find that such certificates are refused; for what do we find in these
days? Apart from the faet that they commit mistakes, we find another thing.
that will bar them from giving & certificate. The impréssion we have or the
public have is this, that in some cases their convictions are counted for promo-
tion, many other things are done which are taken into consideration. TIn that
case how would they like that their convictions should be set aside or their
errors pointed out . . . .

8ir Syed Raza Ali (Cities of the United Provinces: Muhammuadan Urban):
The Honourable Member is dealing with a Judge of the High Court. Surely,
it is not the eonviction by the High Court that counts either for promotion or
against it.

Mr. Lalchand Navalral: Well, T am talking generally. It may be thai the
High Court Tndges may be sitting on a higher pedestal, there §s no doubt tlat
they have got more intellect. T will admit all that. but all the same they are
liable tc make mistakes. And when they make mistakes,—no one would like:
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that vhat he is doing should be criticised, and from thut point of view this
provision ought to be ymended or considered well in the Select Committee.
*" Coming to the question of leave of the High Court, this will be doublesrcuble
to the High Court; this is duplication. First of all, when the appeal comes,
the question arises whether the High Court should go into the question of fact. Of
course, on the question of luw they will go into it. But so fur as the question
of fact is concerned, the High Court will have to decide and then give permnis-
sion. Then they should go through the whole record to find out whether there
is a question of fact of such a nature that they should give leave. Then when
the case comes before them regulurly they have to go into the whole guestion
over again. Why do you give'them double trouble, s«nd also that will take time.
Therefore, forthwith say that on the question of law as well as of fact, when it
is a first uppeal from the first trial court it should be considered from ull points
-of view. .

I find that the provision under section 484 is being omitted. BSection 434 is
n salutary section. When a conviction has been made und there is a question
of law in which there is some doubt, then it is referred to other Judges or other
High Court. T should like to know from the Honourable the Law Member why
that provision is going to be omitted und why it should not remain. I submit
that all possible help should be given to the person who is convicted, that the
decision given in the case should be free from all defects. 1 hope the Honour-
able Member will explain why it is proposed to omit that.sectioa instead of
relaining it.

In clause 2 1 find:

‘'Notwithstanding anything elsewhere contained in any Act, or Regulation, an appeal
under this section shall be heard by a Division Court of the High Court composed of not
less than two judges, being judges other than the judge or juSges by whom the original
trial was held; and if the constitution of such a Divisiop Court 18 impracticable, the High
Court shall report the circumstances to the Provincial Government with a view to the trans-
fer of the appeal under section 527 to another High Court.”

In connection with this, defects have been pointed out, which the House
would find at puge 3 of the Opinions. The defects are these.

Under the heading, N.-W. F. Province, we find:

‘‘Sgrdar Raja Singh considers that the Bill is a step in the right direction while Mian
‘Ziauddin and Lals Diwan Chand Obhrai, are of opinion that the Bill does not concern this
province as this Court .exercises no original criminal jurisdiction.” )

Further on, we find: .

“It makes no provisions for the transfer of ‘applications for leave’. . .

The Homourgble Sir Sultan Ahmed (Leader of the House): May T suggest
that these opinions will have to be ccnsidered by the Select Committee and
they will be considered there? My Honourable friend is & member of the
Select Committee. .

Mr. Lalchand Navalrai: 1 do understand that fully but what. . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Meniber
himself will be on the Select Committee too. .

Mr. Lalchand Navalrai: I understand that, but my point is this. There may
be certain Members in this House who may say something about this and that
will be helpful to the Select Committee. I will not take long. I am oniy
pointing out—if you say, that I may say, page so und so, I will do so, but my
beliaf is that other Members may also contribute something.

Mr. President (The Honourable Sir Abdur Rahim): Other Honourable Mem-
"bers will take care of themselves.

Mr. Lalchand Navalrai: But what I mean is this. When a transfer is made
then it is for the Court to say that the tase should be transferred. Lr];';u:u::;];:
posing that the Court does not make any order, there is no provision made for
it. If it is transferred by the Provincial Government and then it goes again to
another High Court and that High Court does not consent. . .

Mr. Pregident (The Honourable Sir Abdur Rahim): T thi ' t
Member is not sticking to his, original resolution. )i 1 think the Honourable

"
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Mr. Lalchand Navalrai: Honourable Members on this side were very gener-
ous, but what I meant to say was this. However I have one more thing to say.
May T know whether the contempt of court cases also would come under this
or not? What we find is that the High Courts have got the power to try con-
tempt of court and I should think that they are original cases under the original
powers of the High Court. Therefore it should be made absolutely clenr that
this provision of appeal should also apply to contempt of court cases. 1 weuld
like 10 hear the Honourable the Law Member on that ‘point. I would enly
point out that recently there have been some excesses or some defects, where
the High Courts have gone into the question, and in that regard the Contempt
of Court Act may have to be amended. T do not know if the Governinent are
going to bring in another Bill, but I say that an appeal should be allowed. There
have been cases where it cannot be said that there have not been excesses and
abuses. If Honourable Memberd have read that well known pamphlet of
Mr. Gauba, Lala Harkishen Lal’s son, it pointse out many defects and certain
ubuses with respect to the jurisdiction regarding contempt of court. Therefore,
thn(ti. also should be either ineluded in this Bill or provision for that should he
made.

Then I am glad to see that from the Division Bench, an appeal to the Privy
Council has been allowed. I have nothing more to say.

Mr. Govind V. Deshmukh- (Nagpur Division: Non-Muhammaedan): 1 should
like to say just n few words. As I am riot a member of the Select
Committee. 1 think I am entitled to speak unless the Law Member
prevents me by appointing me as a member of the Select Committee.

This Bill proposes to confer a right of appeal on the convicted person as well
as the Government. So far as the convieted person is concerned, T thoroughly
agree with what the Bill proposes to do and with what has fallen from my
friend, Mr. Lalchand Navalrai; but so far as the right of appeal for the Govern-
ment is concerned. T am not in favour of it. The High Court comes to a
decision. There has been an investigation and a full trial has been gone through. .
Under those circumstances I submit that there should be no right of appeal
from the' judgment of the High Court given to the Government. Then, so far
as the right of appeal given to the accused is concerned, it should he a full
right, not merelv on matters of law but also on evidence or fact. As it is, if
you take these two sections, 485 and 439. of the Criminal Procedure Code—on
matters of law, the accused has a remedv. 8o, on the question of evidence
and ﬁndmg_ of fact, if any extension of the right of appeal is to be given, it -
_should be given and it will really count for something. .

Another thing T wish to say is this. I have been helped in this matter by
my friend, sitting on my right, the Congress Member (Mr. Sami Vencatachelam
Chetty). 8o far as the conferring of the right of appeal on the convicted person
Is concerned, there is a very elaborate procedure but so far as the Government
Is concerned, the Government has not got to go through this elaborate procedure
of applying for a certificate as the wording of the present provision stands.
With these few remarks, T support this motion for Select Committee and these
observations may be taken intq consideration by the Select Committee.

an' Honourable 8ir Asoka Kumar Roy: I am glad that the principle of the
has been accepted. Mr. Lalchand’ Navalrai and Mr. Deshmukh have made
_c't:r’_oam observations with regard to the details of the Bill. I have no doubt that
their observations will be carefullly considere] by the Select Committee.
moﬁ:}lourable Members know that this Bill was introduced to remove an
PNy l};I There was no appeal provided for under the law against judgments
™ e High Court in the exercise of their ordinary original criminal jurisdiction.
o dere v;:as & limited right to go to a Full Bench upon s certificate of the
A vocate General or upon any question of law heing reserved by the trial
udge himself. Tt was felt for some time past that a right of appeal should be
given to an accused person in matters arising out of the exercise of original
criminal jurisdiction by the High Courts and this Bill owes its origin to that
feeling. The principle of the Bill has been accepted by everybody and I am

1r.w.
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,8ure any unportant points which have been raised will be considered by the
Select Committee. 1 need not say anything more.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“Ibat the Bill to muke certain provision for appeals in criminal cases tried by a High
Court exercising original criminal juriediction be veferred to & Select ‘Commitice consisting
of Mr. Lalchand Navalrai, Sir Syed Raza Ali, Sir Mubammad Yamin Khan, Rao Bahadur
N. Siva Raj, Sir George Spence, ilr. P. J. Griffiths, Sardar Sant Singh and the Mover and
that the number of members whose presence shall be necessary to constitute a meeting of
the Committee shall be five.”

The motion was adopted.

—e

Mr. President (The Honourable Sir Abdur Kahim): The House will now
take up the adjournment motion. I need not remind the House thut the debate
will terminate at the end of two hours. ’

The Honourable Sir Sultan Ahmed (Leader of the House): As it is time for
the House to adjourn now, may 1 suggest that the debpte on the adjournment
motion be taken up after Lunch? .o '

Mr, President (The Honourable 8ir Abdur Liahim): Very well, if that will
suit the convenience of the House. ; -

The Assembly then adjourned for Lunch till Half PPast Two of the Clock.

‘The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Sved Ghulam Bhik Nairang (one of the Punel of Chairmen) in the Chair.

_ MOTION FOR ADJOURNMENT. .
FaiLure To suppLy First-Aip EQuripMeNT, MEDICINES. ETC., ON:THE Mairn Traix
WHICH COLLIDED WITH (F00DS CARRIAGES AT BORGAON NEAR AKOLA.
Mr, @Govind V. Deshmukh (Nagpur Division: Non-Muhammeadan): S8ir, I
move :. '

“ That the Assembly do now adjourn.”’

While making this motion 1 want to make one point very clear. It is not
my purpose to fix the guilt on any particular individual regarding the collision
between the two trains, one being the goods train and the other the down Mail
coming from Bombay. 1t is not my purpose either to.contradict the official
figures us regurds the persons who were killed and who were injured. I will
confine myself to the specific purpose of this motion which 1 have mentioned
very clearly, namely, that when the accident did take place, the passengers
ware hurt and injured; some of them were lying very near the compartments’
und some were inside the compuartments and their limbs were somehow inter-
locked ; when passengers were in that eondition, no proper medical aid was given.
My main complaint is that there was no proper medical aid which could be
administered to these persons who were lving in that pitinble condition. 1 was
told that there was medical aid. Before 1 tobled this motion, I made inquiries
from railway officers und from the passengers who travelled by this mai] train.
One of them happened to be a doctor, the son of a doctor friend of mine.
When the accident took place, there was not sufficient light. The collision was
heard at a distunce where there is a village called Borgaon, people came from
there and when they saw the pussengers in that condition, they administered
water to those who were thirsty and gave such other aid as the ordinary villagers
are capable of doing. But fortunatelv some doctors and some soldiers were
also travelling by that train. When the doctors got out and saw this pitiable
condition, they started working but they found that there was not first medical
aid or such other things which could help them to administer some relief. I
was told here that thev had first medical aid. T will tell you the character of
the medical aid. Tt is a small box which is carried in the guard's van. I have
learnt from the guards and the drivers themselves that they are given some
gort of training in administering first aid. But just imagine the sort of first aid
that they carry. They carry a few bandages. a bottle of tincture of iodine and
cotton wool and aven these things are not sufficient for more than one or two
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cases. I think I carry more first medical aid in my small bag than these
guords and drivers are expected to carry. My friends have seen, as a matter of
fact, that I do carry somne first medical aid with me. So, when these doctors
got out of the compartments, they did not know what to do with the wounded
pussengers. But they started thinking about the thing and wanted to bave
some appliances and some other handy things which would help them to remove
the persons who were in that predicament to which I have referred. They
wonted to remove those who were wounded to some distance from the place
where the accident took plaece so that they could be conveniently treated.

Now, there were no stretchers in the traln. This statement eannot -be
contradicted. It is not their practice to carry any stretchers in the vans. They
carry only a small box. There is nofhing else which could be of any use to the
doctors. [ have made inquiries and T have learnt that on the Nizam's State
Railways they do carry one or two stretchers in the guard’s van. Sir, this
accident has not taken place ‘all of a sudden. .There have been accidents in
India for the last two or three vears, particularly on the East Indian Railway.
And there have been cases of sabotage also. 8o, this was not the first accident
of its kind and therefore the railway authorities cannot say that they did n:t
know that any such thing is likely to happen. These have been matters of
frequent occurrence. So the Government should have taken the necessary
precautions.

So far as the lights are concerned, there were two or three kerosene lanterns
and some oil is given to them to use in these lanterns. This much light wase
not sufficient. On some railways—and this is certainly the case in the case
of foreign railways—to safeguard themselves ngainst such an emergency, they
do carry electric torches, thev carry stretchers and they also carry wsufficient
surgical material to be of use to doctors who may be able to render help to the
injured persons. Then, they should carry some stimulants for those passengers
who have fainted or for those who need them after some preliminary treatment,
In view of the fuct that the Government is not careful or vigilant about the
safety of the passengers and also in view of the fact that such accidents have
tdken plaece very frequently, we must say that the Government has made no
attempts to improve matters. Even the education, with regard to first medical
aid that is given to the guard und the dviver ir very poor indeed. I am not
surprised that this perfunctory first medical aid is given to them. It is
perfunctory because they do not consider it of any importance. T have made
inquiries and found that there is nothing for them to put their hearts into it
because they do not get any extra allowance or extra pay for being acquainted
with this first medical aid. As it is one of the conditions that the guard and
sthe driver must have this knowledge of first aid, thev get acquainted with it
anyhow. But the prineipal thing is that even if fhere nre other passengers
who want to render help to the wounded and injured, there are not enough
things by which the wounded pasgengers could be given relief. That is the
primary object in moving this motion. Tt is enough to censure the Government
for not observing their dutv towards the third class passengers from whom they
get the major portion of their income. Third class passengers were the persons
who suffered most in this respect. Verv Tew upper class passengers were
offected. We know the condition in which third eclass passengers travel; thev
are packed like .sardines. If thete were more casualties, I shall not be
surprised. The Government derive much of their revenue from third class
passengers. The formation of the train is such that anvhow first and second
,class passengers are safe and third class passengers alone suffer. Verv few
precautions are taken. They take onlv a small hox containing medicines to
save the lives of passengers. My intention was and is that Government should
hereafter make due provisions and not neglect their primarv duty as thev have
done till now in spite of the accidents that have taken place on the East Ind¥an
Railwav. which also formed the subject matter of adjournment motions several’
times in this House. In spite of those adjournment motions from Members
coming from. Bengal and Bihar, the Government remained callous and did
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nothing during the last two or three years to prevent accidents of this character.
Bir, I move.

Mr. Ohairman (Syed Ghulam Bhik Nairang): Motion moved:
* That the Assembly do now adjourn ™,

Dr. P, N. Banerjea (Calcutta Suburbs: Non-Muhammadun Urban): Sir,
accidents on railways have been very frequent in recent years. Almost at
every Session of the Legislative Assembly, adjournment .notions are moved
relating to railway uccidents. 1 myself have been responsible for moving
several adjournment motions. But what has the Government done? The
Government have not taken any active steps to prevent these nccidents. At
least we do not know what steps they have taken to preveat the railway acei-
dents. On every occasion that an accident took place; human lives have been
lost and on the present occasion a large number of lives has been lost. It
is not the purpose of the present motion to discuss the question of guilt or

. otherwise of the driver or other officers of the railway, becuuse I s'n told by
" the Honourable Member for War Transport that it is the subject of «n enquiry.
Fven then no persons have been put on their trial.

An ‘Honourable Member: Certain persons have been put on trial.

Dr. P. N. Banerjea: Whatever may be the present eituation, the present
motion does not go into the question of the guilt of certain percons or the
innocence of certain persons. But the present motion raises the question
which is not of a political character, but is of & humanitavian character. Tt
is the duty of the Government to prevent accidents and to prevent loss of
life as far as possible. For that purpose they should provide ndequate equip-
mlent on the railways for giving first aid. Then they should also make
arrangements for their proper treatment at as near a place us possible. These
things have not bean done in the present instance; these precautions have not
been taken. That is why the adjournment motion has heen tabled. My
Honourable friend, Mr, Deshmukh  has pointed out that the villagers were the
first to render assisiance. All credit “to them. Then cnme the doctors and
they tried to be very helpful. But what can doctors do without any
equipnent? There were no surgical appliances, there wuas 2 bottle of tincture
iodine and so forth. Of course, when so manv persons were killed and whin
g0 many were injured such appliances and medicines were very inadequate.
It is on account of the inadequacy of the appliances and medicines that a
large number of liver was lost. It may be said that what is past is past.
But if we refer to the past, the reason is that we have to learn our lesson
for the future from our past experience. If it is ascertained, if it is proved.
that the equipment was .inadequate for giving medical aid, then the Gov-
ernment should so provide in future that in case of sn nccident, ns few
human lives be lost as possible. That is the contention. “There is no polities
in it. It is a humanitarian question, and T hope the Honourable Member for
War Transport will look into the question from a brond point of view and
provide against such things happening in future.

Mr., Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-

madan): 8ir, T Jdo not propose to discuss this in the light of a ecnsure
motion. But I do think it necessary that in the present conditions in which
we live, where the number of railway accidents have assumed rather an
slarming proportion, the Government ought to revise their ways and they
ought to take proper steps and proper care not only to eliminate the chances
of accidents bui also to face facts and make necessarv arrmngements for such
medical equipment to be carried in passenger trains as would be considered
reasonably sufficient and good equipment for the first aid arrangement. The
capacity of a train. to carry passengers varies probably between 800 rnd 500,
T do not mean to suggest that medical equipment should be carried to give
aid to 800 or 500 passengers. It may be remsonably expected that 20 per
cent of them may have fatal effect or even some effect where immedinte
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medical aid may be necessary and, therefore, 1 suggest that medical equipnieut
should be carried for about 60 persons to 80 persons on the ¢verage. I have
- not seen the medical box which is supposed to be carried by the guard in the
t guard van. Relying on the statement which Mr. Deshmukh made cn’ the floor
of the House just now that they curry medical equipment sufficient only to
give aid to two or three injured persons, well, certuinly that is pitiuble.
Under normal conditions, i.¢., before 1934 accidents were not so frequent as
they are now since, 1935. Many circumstances have been vesponsible for this,
sabotage being one. Apart from the fuct that they should not occur und that
how and why these occur, we have to face facts and Railways should make
due arrangements to meet the situation. 1 do not want to make uny parti-
cular suggestions as the Mover did, i.c., about stretchers and torches and
kerosene lamps, etc., but I must say that as the Persiun proverb goes—

“Maslehet been wo kdr asdn kun :”

Translation of which is: ‘‘See the time and do what is needed’”. The
medical department on the railways is probably consisting of the best persons
to adyise as regards the sort of equipinent to be carried in order to cope with
these accidents and an immediate inquiry should be undertaken on those

' lines. That is my only submission in this connection.

"Mr, Lalchand Navalral (Sind: Non-Muhammadan Rural): Sir, I thought
that after the Mover moved his motion the Honourable Member in (karge
would reply so that we could understand the position and offer our criticiems
one way or the other. B8ir, the allegutions made on this motion are very
serious and if the facts are as have been stated, we would bte showing our
wenkness if we do not call it a censure motion. It would surely be 1 censure
motion if the allegations are true. We are told in the first place that
medical aid was not sufficient. If that is so, Govermneat should meet this
serious charge. With regard to this insufficiency of medicnl equipment my .
Honourable friend said that he had mude inquiries from passengers in that
vtrain and also from other quarters and come to that finding. We do not know
what the evidence is.on the other side. Of course, there cannot be a medical
train going with every truin and, of vourse, no cne expeets that a particular
train is going to meet with an accident; but sufficient material and equipment
is very necessary. The small box curried by the guard iz not sufficient and
there should be jnore equipment and material there. Therefora the excuse
about the small box of the guard canhot come from the other eide.

The second allegation was that the lights were insufficient. Of course, a
kérosene lamp is carried by the guard and also hy the driver tut my friend
was referring to the absence of torches, and I must say that a sufficient
number of electric torches should be carried in a train in order to have better
facilities at the time of accidents. The stretchers and other things are small
matters, but the point that weighs with e is that sufficient medical aid
should be provided. The next thing is that whenever there is an inquiry into
& railway accident it is always a departmental inquiry, and the public have
an idea that it is not an impartial inquiry because it is always
conducted hy one of their own officers. I know it is the Chief
Inspector ' who dJdoes these inquiries but very ‘often the inquiry has
tbeen found to be defective or unsatisfactory; and it is very neces-
sary that the public and the passengers should have complete confidence in
tthe inquiry. Therefore 1 suggest that if the inquiry is made by the Chief
‘Inspector there 6ught to he co-opted some judicial officer or magistrate.

The Honourable Sir Edward Benthall (Member for Railways and War
#ransport) : Sir, I submit that that has nothing to do with the riotion which
Jds confined to the adequacy of medical supplies.

[ Mr. Ohairman (8yed Ghulam Bhik Nairang): The Honourable Member had
.better confine himself to the motion. There is no question of eny drfective
inquiry being held.

~ Mr. Lalchand Navalrai: Then | would say that if the Chief Inspector says
Ithat the medical arrangements were sufficient it would not command our
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confidence unless some impartial judicial officer were associated with him. I
is only thus that Government can absolve themselves from all blame.

Mr. Muhammad Muazzam Sahib Bahadur (Nominated Non-Official): 8ir,
1 do not think that this motion has been brought at a very happy moment,
1f the matter is not exactly sub-judice it is surely analogous to it because
there is a departmental inquiry being held. It has even gone, I am told,
beyond the stage of .a departmental inquiry and as such' we should not dis-
cuss it. But since the Chair has given its ruling we have got to abide by it.

My Honourable friend, Mr. Deshmukh, said that guards carry with them »
first-aid box containing some tincture iodine, bandages and lint. This
little box in itself was not enough to deal with accidents that might
oceur in & running train. I am one of those who think that in the days when
we had experience of ill-conceived sabotage, probably we should have been
justified in making the guards van a small dispensary .or a hospital, but as it is,
my Honourable friend, Mr. Deshmukh, cannot expech eévery train that carries
passengers to behave like a hospital train. What is wanted is a small quantity
of such medicines which might be administered in cases when there is an acei-
dent. If the idea is that we should have a number of- torches, a number of
siretcbers and a few gallons of tincture iodine, and other appliances that might
be required, I cannoi possibly support this motion. I wonder whether this is
possitle. I do not know what is the state of things in England, but I do not
think any passenger train there has all these uppliances.. Incidentally, 1y
Honourable friend said that he himself carries a number of medicines with
him, . . .. ' '

Mr. Govind V. Deshmukh: 1 will give you when the necessity arises.

Mr. Muhammad Muazzam Sahib Bahadur: It hardly occurred to me that my
Honourable friend, Mr, Deshmukh, was such an unhealthy person.

Mr. Govind V. Deshmukh: It is for persons like you. I am not a sclfish
man. '

Mr. Muhammad Muazzam Sahib Bahadur: If those humanitarian motives
are in his view, then probably he is justified. '

My Honourable friend, Mr. Lalchand Navalrui, said that drivers and guards
ought not only to have these first-aid appliunces, but they should be recruited
from the medical profession. 1f that i the idea, I think it is a good suggestion.
But if it is a case of the guards having very good medical education before they
enter upon their duties—in the way of first-aid, they probably have sufficient
knowledge—I really do not think it is necessary. '

Then my Honourable friend also made some remarks regarding the Chief
Inspector of Railways who is holding the enquiry. I think that is absolutely
irrclevant; I do not want to say anything regarding that. I think, if the Rail-
way puthorities had taken the precaution to provide the train which et with
this accident with such first-aid material as is ordinarily on the train, they have
sufficiently discharged their duties. ' : ' '

Mr. Hooseinbhoy A. - Lalljee (Bombay Central Division: Muhammadan
Rural): Sir, it was not my desire to speak after the speeches I heard on this
motion, but after hearing the views of the Honourable Member who has just
spoken, I cannot resist inaking some remarks. The loss of 70 lives to my friend
seenis to be a very finsignificant affair.

An Honourable Member: It was more than hundred.

Mr. Hooseinbhoy A. Lalljee: It was first given out at 90, but subsequently

the nuimber came down to 70, and I have reasons to helieve that that figure is .
more correct. ‘

- - We are passing through war days and thousands and thousands of men are
being killed every day, and if that is the mentality of iy Honourable ffiend, I
have very little to say. I wish he had seen some of the people who had lost
their sons and who had seen that their sons were buried under the debris for

' three” hours. I wish my Honourable friend had seen that there were people

3 p.M,
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who were shouting for hours together and they could not be located becayse
there was no light at that time. The nccident took place between 4 and 4-30
a.M. It was a dark night. To nsk for provision on the train for a few hurricune
lamps for such an occasion is not asking for much. Do you think guard’'s Jamyp
and driver's lamp can look after four hundred passengers? When you are spund-

ing crores of rupees every day, what is there, after all, if you spehd ‘five hundied .

or a thousand rupees on equipment on each passenger train. This will be u
enpitul expenditure which you will not be required to recur except at the end of
5 or 10 years. If there are no accidents, this equipment will not be used. In
fact, these first-nid appliances, suggested by my Henourable friend, Mr. Desh-
mukh, are such things which ean be kept in the guard’s van, and after three or
four yeurs these can be given over to hospitals. There is—I repeat—no recur-
ring expenditure involved in it, and to say that we should not have even sviue
torches would not, to say the least, be a wise counsel.

Mr. Muhammad Muazzam Sahib Bahadur: T never said so,
Mr. Hooseinbhoy A. Lalljee: But you don't want it.

Our trains carry five to seven hundred passengers through jungles and
through such stations where for miles you cannot get even drinking water, leave
uside medical practitioner or any kind of medical outfits. Undar these cir-
cumstances if 'an Honourable gentleman were to suggest that in the guard’s van
vou thould have sufticient first-aid outfit for, say, one hundred pussengers, it
should be considered as very resnsonable. Every ship carrving passengers going
out of the harbour has got to curry the necessary equipment uccording to the
nutmber of passengers it carries. Laws and bye-laws are laid down that a
steuner carrying so many passengers should have so much outfit, dispensary and
what not. But here when we speak what do we find? We find no sympathy and
the position is different. 1f you think that always the nature of accidents
which you can have in railway travel are just a window paint falling upon the
finger, or a bruise xomewhere on the body while getting down from a compprt-
ment and for which an outfit worth Rs. 25/- is kept is sufficient then I mnust
say, it is not fuir and right. This must now be put right without delay, we can-
not sllow this position to remain.

So far as this accident is converned, I have made enquiries in the mutter,

The Ruilway authorities, a8 soon as they came to know about this accident, did .

all they could: They sent out doctors and nurses from Bombay and ‘everything
that could be done was done. This is all very creditable. Very great care wus
taken at the hospital and at Wardha station and the railway people are lnoking
after those who were injured right uptil now. That is really good. But what
we want now is and | quite agree with iny Honourable friend, Mr. Deshmukh,
that in the trains you must have first-aid and other necessary outfits and you
must have lamps and torches, so that if, at all, accidents do take place, people,
in searching for lheir kith and kin lying under the debris, will not in the first
instance be groping in the dark for want of enough light and secondly to give
themn medical relief. I, therefore, say that ndequate first-uid outfits and a few
hurricanes and torches is not a great thing for the rnilway administration to pro-
vide at once and it must be done. That ix all I have got to say on this motion,

The Honourable Sir Edward Benthall: 8ir. a terrible accident has ocourred
and we are all naturally disturbed at the suffering which took place. But to
say, aa Dr. Banerjea said, that these nccidents are of very frequent occurrence,
is an inaccuracy, and I should like Dr. Banerjea to remember that there are
thouennds of trains travelling up and down the lines in India and miillions of
passengere travelling, and the incidence of accidents even §n these times when
the traing are overcrowded is very low indeed, nnd is really very creditable to
the operation of the railways. But when an uccident of this kind happens, it is
only natural that members of the public and Members of . this House snould
wish to look into the circumstances; and that is the reason why, in spite of the
fact that my Honourable friend did nos submit a notice either to me or to the
Departient, I agreed this morning to admit discussion of this motion because I
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hoped that some practical suggestions would come from my Honourabde fricndw
, 68 to what should be done in the future.

1 should first, perhaps, recall once more that the whole matter of this acci-
dent is under investigation. Mr. Lalck:and Navalrai, who has, 1 think, left the
House, ns hé is perhaps not sufficiently interested to hear the explanation, said
that ne was not prepared to acecept the examination of the Inspector. [ snould
like t:- point out that the Inspector of Railways, who makes an enguiry into
these cases, is not n servant of the Ruilway Department. He is an independent
Inspector who makes his report to an entirely separate department, so that his
investigation is impartinl. He is charged primarily with finding out the causvs
of the accident and the people, if any, who are to blame. T will say nothings
more of that because there are staff who are actually being prosecuted ai the
motnent: but he is also charged with looking into any connected circumstances,
and among those connected circumstences he has an obligation to make uny
conrments that he may think fit upon the medical treatment of people who ray
be injured or killed in an accident. .

T think that Mr, Deshmukh could not have been  fully informed upon the
circumnstances of the accident. 1 think he said that the people who first came
to the rescue of the unfortunate injured people were the neighbouring villugars.
Well, I amn informed that there were, in fact. four doctors travelling or the
~train, two of them railway doctors, and that these medieal 1uen immediniely
rendered first uid by making use of the First Aid box, which was, of course, in-
adequate for an aceident of this dimenrsion, but who also improvised to-meet
the ciremnstances. Mr. Deshmukh said: “What could a doetor do if he has not
adequate medical supplies?’ Well, a doctor who is worth his salt knows what
to do in o case like this, und as the report says they set about immediately im-
provising splints and bandages, and thereby | understand, saved a number of
lives. Not only that but shortly afterwards, there wns agsistance from loceal
doctors. 1 will explain the importance of that in a minute. There was nlso
assistance from the relief train which came upon the scene.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammiidan
Rural). What was the actual interval of tiine between the occurrence and the
arrival of the rehief tramn?

The Honourable 8ir Edward Benthall: You do not keep a relief train on thic
spot! There was also considerable assistunce given by 10 British Other Ranks
who were travelling on the train and who rendered very valuable assistance in
extinguishing the fire und helping the dead and the injured. ‘You_ will see,
therefore, in the first place that the Honourable Member was unjuatified in his
statemnent that inadequate aid was rendered. ) )

Dr. P. N, Banerjea: On account of lack of equipment: he did not blame the

octors.
dm{ﬁr. Govind V. Deshmukh: I blame the Government for the inadequacy of
the equipment.

The Honourable 8ir Edward Benthall: Let me pay the tribute to the doctors
and those who did assist, which Mr. Deshmukh does not see fit to pay. 1 am
saying that the doctors rendered very notable assistance on this occasion in tha
interim before the relief train could come. .

Lot us examine the whole problem. As I understand it, the suggestion of
the Honourable Member, or some of the speakers at any rate is that each pas-
senger train should carry enough equipment to provide for a major uccident.
That was really what my Honourable friend said, that is what it amounted to.
In other words, you should start out on the assumption that every train is going
to meet with an accident. Well, that is not the principle on which provision
is mmade. The principle on which provision is made fis that the train will not
meet with an accident: For ordinary accidents, inseparable from any moving
ohjects, you carry a First Aid equipment. The First Aid equipment is not
" designed to cope with a major accident of this sort. The principle for desling
with major accidents of thie sort is the prompt removal to hospitals of thosa who
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are injured. It is the plan that the relief train, which carries a special medical
carriage on it, should be on the spot at the earliest possible moment, and that
that relief train should supply the necessary medical equipment. lor this pur-
pose the relief train is adequately furnished with supplies for major accidents.
1t is not even suggested that those in charge of the relief train should necessarily
apply First Aid to the injured, as everybody knows that First Aid inadequately
and unscientifically applied may very easily result in damaging rather than
healing the patient. So the principle of the plan is to move to the'spot of a
serious accident -a relief train as soon as possible and to remove the injured to
hospital. But 1 should also mention that it is part of the system of the ruil-
ways that station masters ghould have in their possession a list of medical practi-
tioners in their neighbourhood so that if there is un uccident in or near their
station, they will at once be able to get into touch with locul medical aid.

Dr, P, N, Banerjea: Is that the present system?

The Honourable Sir Edward Benthall: That, I understand, is the present
system. Obviously, that is a sound system. Whereas you cannot carry special
doctors on every train, to enlist local aid is s very desirable thing. I mention
this because it was said by my Honourable friend, Mr, Deshmukh—I bave not
got his exact words, but he indicated that the Government were callous in this
matter and gave no attention whutsoever or thought to the poor people who
might be injured in accidents on railways. I would suggest that the careful
thought which has been given to the laying down of all those regulations in the
pust shows that Government have not been callous and that, whether or nots the
first aid box is sufficient for a mujor uccident—whether or not that is the case,
Government have gone most carefully into the meansures to be tuken to relieve
accidents of this sort, and if iy Honourable friend wishes, I can show him on
some cther occasion the rules and regulations in connection with the procedure.

As regards the, seule of the medical relief provided in these accidents—that
I think is the kernel of the question. The scale laid down to be carried by
each train and by relief trains has been carefully thought out. It is settled on
the advice of the medical section of the Indian Railway Conference Asrociation,
un ussociution of all the principul Railways in India. Tt is on their advice, on
the advice of the medical men of the railways that these scules are laid down.

Mr. Muhammad Nauman: When was this scale fixed aud that uadvice
received ?

Mr, Hooseinbhoy A. Lalljes: Before you were born!

Mr, Muhammad Nauman: It must be thirty years ago.

. The Honourable Bir Edward Benthall: 1929 is the date of the last paper
+ on the subject that I have here.

Dr. P. N. Banerjea: However, you may place our views before them and
they may-revise their opinion.

The Honourable Sir Edward Benthall: These scules were laid down by the
medical men of the railways and ufter cach aceident the asdequacy of nedical
relief is naturally reviewed by the Inspector who is making the inspection.
And as a matter of interest, although we have not officially received the final
report, we hiave had an interim report from the Government Inspector which
says:

.Y?I think the injpred persons received prompt medical attention and there was no undue
delay in the relief train reaching the site of the accident.””

That shows that the Inspector in this case is also exumining the question:

and from time to time Inspectors do make suggebtions as to what additionsl
medical equipment or medical arrangements should be made on the train.

Mr, Ohairman (Syed Ghulam Bhik Nairang): The Honourable Member hat
one minute more. _

The Honourable Bir Edward Benthall: I will close, Sir, by saying that,
while we cannot undertake that every train shall start out on the assumption
that*t is going to have a major accident, we will carefullv examine the question
of whether the first aid boxes carried on the train are adequate. We will take



56 LEGISLATIVE ABSEMBLY [26Tr JuLy, 184

+ [8ir Edward Benthall.] ) _ .

the advice of the medical section of the Indian Railways Conference Associu-
* tion, but I cannot admit on this occasion that there was any neglect either on

the part of the Government or on- the part of the railway servants. Sir, I
oppose. .

Dr. P. N, Banerjea: Muy | ask & question? What would be the objection
to appointing a tribunal to investigate the whole matter instead of relying on
the report of the Government Inspector?

The Honourable Sir Edward Benthall: This question was gone into some
vears ugo and it was decided—I presume with the approval of the House,—for
1 was not here at the time that the Inspectorate of Railways should be removed
from the Railway Departimment in order that they might be a separate and inde-
pendent body, and so fur as the Government are concerned, they accept that
position. _ N
* Dr. P. N. Banerjea: The House has aulways insisted on a tribunal.

Mr. Mubammad Azhar Ali (Lucknow and Fyzubad Divisions: Muhamina-
dan Rural): In this debate I find that both on the side of the prosecution and
on the side of the defence there are many common points. Both sides admit
thut wedical aid was provided to a certain extent. The only difference is about
the degree—that the medical aid provided was insufficient to the number of the
injured, or it may be said, to the number of the passengers. Otherwise, the
Ruilway Department admits that everyv train doeg not carry such a great
amount of medical equipment as may he available in a well fitted hospital.
The Honourable the Railway Member on the other side also says that if there
are any valuable suggestions coming forward ‘the Railway Department _ will
consider them. Many points being in common, and the difference being not
very much, T do not see how wmy Honourable friend, Mr. Deshmukh, or Mr.
Lalchand Navalrai, can divide the House on this question. The accident

. happened on the 4th June, but no report from the Inspector has come vet.
The period that hag elapsed since the accideént is not a small period; it is a
pretty long period, and I think the Railway Department ought to go into this
matter. : -

The Honourable Sir Edward Benthall: T have just explained that this is
not a matter for the Railway Department but for another Department. T would
anlso ask whether the Honourable Member does not think it fair that people who
are under a serious charge should have the charge most carefully enquired into.

Mr. Muhammad Aghar All: This may not be a  matter of the Railway
Department, it may be the matter of another department. But T urge that ‘th;-
Railway Department should approach, the Government and say that such serious
accidents happening, reports must come very soon. To say on the ﬂor.)r of the
House that it is not a matter concerning the Reilway Department is not a
sufficient reply to the objection which I have just made. The Honourable the
Railway Member has given a good certificate to some doctors and to some other
naople.' T may inform the House that the Muslim League was alan on the snot.
There were many memhers of the Muslim League who rendered very valuable
gervice to the injured. Therefore, T think that this ir no great occasion for anv
very great difference between the two sides of the House, and, therefore, the
House ought not to divide on the question.

Mr. Govind V. Deshmukh: T am verv elnd that this adiournmen: rotion has
given an opportunity to some Members to open their mouths, who have been
all along keeping quiet, and to deliver sermons. As a matter of faeu, to start
with, T wags confining myself to certain facts. T started with facts. Thr: ﬁrst-
thine that T said was that T did not wish to go into the causes of thig accident.

T did not wish to fix anv guilt on any nerson. but in spite.nf '-‘hat. when T
find that some persons have gone into the matter my surpriee is verv grent,
Another misconcention on the part of certain Members is_that they thought
that T had been advocating that a compartment full of medicines or a enrringe
full of doctors should be attached to every passenger train. It was a perversion
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of what 1 said, it is & misconception of what I said. All that I ssid was that
there should be stretchers, there should be more medical aid, more outfils
than are there. How does it mean that I was thinking of a great medical
train- or a great compartment filled up-with all surgical appliances, operation
tables, nurses and so ou. What®made them think so? It was the weakness of
their case. Those who wish to support the Government had nothing else to say
to support the Government. I caunot otherwise think why matters should have
been so exaggerated and perverted as to put into my mouth something which
I did not say. As regards those who said that it was not possible to keep
anything in the guard’s van, have they ever thought about? Do they think
that the guard’s vdn is not roomy enough to have a few stretchers put up
against the wall of the compartment? Have they ever thought what space it
would occupy, what space a few torches would occupy? The box, if it is a
bigger one,—would it be a great inconvenience to the guard? How would the
operation of the guard be handicapped? Have they ever thought for a single
moment about slf those things which 1 have been putting before the House? -
What 1 said was that the Airst medical aid should pe increased, that there
should be more appliances than are ordinarily to be found nowadays. I referred
to callousness, becaus: there have been major accidents during the last three
or four years. They have been the subject-matter of adjournment motions in
this House. This is the first time, of course, we are coming before this House
in this particular way for censuring the Government, not for the accident, not
for how it was caused but because' of the fact that there was less equipment
than there should be. My friends say ‘Look here, you are charging us with
callousness’.. Of course, I do. In spite of these accidents, you will not take
the wurning and provide for the safety of the lives of the third class passengers.
.The third cluss passengers are the passengers who generally suffer the most
and if in this particular country, the lesson has not been learnt by the Gov+
ernment, it is because the third class passengers are poor and do not know
how to claim compensation. Otherwise you would not have been so negligent,.
if vou had been required to pay damages to all these people who have been
killed or maimed.- How are trains run.in foreign countries? Have you ever
inquired? In America, for instance, there is the guard's van in which stretchers,
electric torches and medical aid appliances are kept. All these things are kept.
there. Have they handicapped the running of the traine? I tell. you the
instance of this very country. In the Nizam's Railway, in the guard’s van,
gtretchers are carried. How had you say it is not possible? Then, Sir, it has
been said that medical aid was given. I say it was not -given. I say that
medical relief arrived at 12 o’clock. S

The Honourable Sir Edward Benthall: No, Sir. .

Mr. Govind V. Deshmukh: What time did the train arrive from Nagpur?
The Honourable Sir Edward Benthall: 10 o’clock. !
M. Govind V. Deshmukh: It did not reach before 11 or half-past 11.

' The Honourable Sir Edward Benthall. One train arrived at 10.

Mr. Govind V. Deshmukh: I tell you that till the time the relief arrived,
number of men were in u state of suspense between life and death. They
could have been saved by an injection or two, if there were stretchers and they
had been taken to a different place. .They would then have had a chance to_live.
1 said so in the very beginning when I opened my case. I want to speak
about this dispassionately. Arrangements are made but they are poor. 1
do not say that no medical relief wag given. I said that the medical relief
train arrived late. There were certain persons at Borgaon. .There is a hospital
there. 1 made inquiries about it. 1t is poorly equipped. They could not
render any help. A few passengers who were hurt were taken to this hospital
after some time. I do not say that mothing was done. What I say is that
if there were more medical aid, more lives could have been savea. Those
persons who lost their limbs were locked up under the debris, so to say, in
those conditions for a length of time. I made a full inquiry fromr the guard,
driver and others as to what happens on other railways and thén I tabled this
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motion. I am not prepared to take it from anyhody that my facts are incor-
rect, because I have made personal inquiries. It is the usual practice of the
Government not to take sufficient precautions. They do not take ennugh medical
sid. How can we think of a ajor accident on every train, they say. I do
not want every train to have a major accident. Accideuta have happened
several times. Unfqrtuna.tely they have happened in this country several
times, more than in other countries. Therefore, I say. that the Government,
in the light of what has been said by me. and my friend, {Ir Hooseinbhoy Lalljee,
sud others, should be prepared to go into this matter and furnish viore adequate
medical relief. I do not know whether the Railway Member is prepared to

that he will take steps to improve matters, Unless he says that he will
take steps ou the lines of the suggestions I have made, 1 am not prepared

to withdraw my adjournment motion,

8ir Oowasjee Jehangir (Bombay City: Non-Muhammadan, Urban): Under the
amendment of the Aect, all those killed and:injured will be paid enmpensatlon
whether they cleim it or not. 1 am speaking of the amended Act.

The Honourable Sir Edward Benthall: Certainly they will.

Mr. Govind V. Deshmukh: What is the sense in saying that? How do you
know the names of ‘the persons who have been killed? No claim may be made
unless somebody comes into the court and gives the names of the persons con-
cerned.

Sir Oowasjee Jehangir: The Honourable Member runs away with his eloquence.
All those who have been killed will bave to be identified and under the amend-
ment of the Act, they will get compensation, whether they claim it or not.
It is possible that some injured people will*go undetected but those who have
been killed will have to be identified and they will get compensation under the
amendment of the Act, limited compengation thougTz it might be.

Mr. Govind V. Dashmukh: Four or five persons could not be identified ot all

Mr. Ohairman (Syed Ghulam Bhik Nairang): The question is:

“That the Assembly do now adjourn.”

The motion was negatived.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 27th
July, 1943,
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